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 आ
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141141

141(
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(अ

अअ

अ)

))

).

..

.—

——

—एक ��प अिधसूचना, पया�वरण (सरं�ण) िनयम, 1986 के िनयम 5 के उपिनयम (3) क� 

अपे�ानुसार अिधसूचना, सं.  का.आ. 1533 (अ) तारीख 14 िसत%बर, 2006 म* कितपय और संशोधन करन ेके 

िलए सं. का.आ. 2588 (अ) तारीख  22 िसत%बर, 2014 2ारा �कािशत क� गई थी, उन सभी 6ि7य8 से िजनके 

उसस े�भािवत होने क� संभावना ह ैउ7 अिधसूचना के राजप; क� �ितयां जनता को उपल<ध होने क� तारीख स े

साठ =दन क� अविध के भीतर आ�ेप और सुझाव आमंि;त =कए गए थे; 

और उ7 राजप; क� �ितयां जनता को 22 िसत% बर,

,,

, 2015 को उपल<ध करा दी गई थ? ; 

और के@Aीय सरकार 2ारा पूवB7 वCणत �ा�प अिधसूचना 

  

 पर �ाD सुझाव8 या आ�ेप8 पर स%यF त: िवचार 

=कया गया ह ै; 

 और दीपक कुमार आ=द बनाम हHरयाणा राIय और अ@य आ=द के मामले म* माननीय उJतम @यायालय के 

2009 क� िवशेष अनुमित यािचका (िस) सं. 19628-19629 तारीख 27 फरवरी, 2012 म* आई.ए.सं. 12-13, के 

आदशे के अनुसरण म* खनन पOे के �े; पर िवचार =कए िबना लघु खिनज8 के खनन  के िलए पूव� पया�वरणीय 

अनापिQ अब आRापक हो गई ह ै; 

 

  

 और माननीय उJतम @यायालय के पूवB7 आदशे के अनुसरण म* ऐसे मामले िजनके िलए पूव� पया�वरणीय 

अनापिQ अिभ�ाD करना अपेि�त हो गया ह,ै सारवान �प से बढ़ गए ह ै; 

 

  

 और माननीय राVीय हHरत अिधकरण ने बालू  खनन के मामले म* 13 जनवरी, 2015 के अपने आदशे 2ारा 

समूह म* लघु खनन8 के खनन पOे क� पया�वरणीय अनापिQ के िलए नीित बनाने का िनदशे =दया ह ै; 

 और राIय सरकार8 ने लघु खिनज8 के खनन के िलए पया�वरणीय अनापिQ क� �=Wया को स6ुविXथत 

बनाने के िलए अYयावेदन =दए ह ै; 

 और पया�वरण, वन और जलवाय ुपHरवत�न मं;ालय न े राIय सरकार8 के साथ परामश� से भरणीय बाल ू 

खनन के िलए माग�दश�क िसZांत तैयार =कए ह ै िजसम* FलXटर के िलए पया�वरणीय िनकासी के उपबंध8, िजला 

191 523

HP
Typewritten Text
ANNEXURE-R8/H(SERIES)



2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] 

 

पया�वरण संघात िनधा�रण �ािधकरण के <यौरे =दए गए ह ैऔर सूचना �ौ]ोिगक� और सूचना �ौ]ोिगक� समCथत 

सवेा^ का _ोत से गतं6 तक खनन क� गई सामि`य8 को aेक करने म* समथ� होने म* उपयोग करने का वण�न =कया 

गया ह ै; 

 अतः, अब, के@Aीय सरकार पया�वरण सरं�ण िनयम, 1986  के िनयम 5 के उपिनयम (3) के खंड (घ) के 

साथ पHठत पया�वरण (संर�ण) अिधिनयम, 1986  क� धारा 3 क� उपधारा (2) के खंड (v

vv

v) 2ारा �दQ शि7य8 का 

�योग करते eए उ7 अिधसूचना म* िन% निलिखत संशोधन करती ह,ै अथा�त् :

::

:-

--

- 

  

 

 उ� अिधसचूना म�,

उ� अिधसचूना म�,उ� अिधसचूना म�,

उ� अिधसचूना म�,-

--

- 

 

  

 (क)

(क)(क)

(क) पैरा 2 म*,  "

""

"उ7 अनुसचूी म*"

""

" श<द8 के पgात् िनhिलिखत श<द अंतःXथािपत =कए जाएगंे, 

  

  

  

 अथा�त् :

::

:-

--

- 

  

 

 

  

 "

""

"और िजला Xतर पर उ7 अनुसूची म* लघु खिनज8 के खनन के िलए '

''

'ख2'

''

' �वग� के अधीन आने वाले मामल8 

के िलए िजला पया�वरण संघात िनधा�रण �ािधकरण (डीईआईएए)"

""

"; 

 

  

 (ख)

(ख)(ख)

(ख) पैरा 3 के पi चात ्िन% निलिखत पैरा अंतःXथािपत =कया जाएगा, अथा�त् :

::

:-

--

- 

  

  

  

  

 

  

 "

""

"3क. िजला Xतरीय पया�वरण संघात िनधा�रण �ािधकरण :

::

:-

--

- 

  

 

(1) के@Aीय सरकार 2ारा  पया�वरण (संर�ण) अिधिनयम, 1986 क� धारा 3 क� उपधारा (3) के अधीन 

िजला Xतरीय पया�वरण संघात िनधा�रण �ािधकरण (िजसे इसम* इसके पgात् डीईआईएए कहा गया ह)ै का गठन 

=कया जाएगा जो चार सदXय8 के िमलकर बनेगा िजसके अंतग�त अkय� और सदXय सिचव ह ै। 

  

 

(2) िजला मिजXaेट या िजला कलFटर डीईआईएए का अkय� होगा । 

  

 

(3) राIय के संबंिधत िजला मुmयालय का उप �भागीय मिजXaेट या उप �भागीय अिधकारी डीईआईएए का 

सदXय सिचव होगा । 

  

 

(4) डीईआईएए के अ@य दो सदXय सबसे Iयेn �भागीय वन अिधकारी और एक िवशषेR ह8गे । िवशेषR को, 

यथािXथित, �भाग के �भागीय आयु7 या मुmय वन पHरर�क  2ारा नामिनoदp =कया जाएगा । पा;ता मानदडं को 

पूरा करन ेवाल ेिवशेषR क� पदाविध और अह�ताए ंइस अिधसूचना के पHरिशp 7 म* दी गई ह ै। 

  

 

(5) डीईआईएए के ऐसे सदXय जो संबंिधत राIय सरकार या संघ राIय �े; �शासन के सेवारत अिधकारी ह ै

िसवाय िवशेषR सदXय के पदने सदXय ह8गे । 

  

 

(6) िजला Xतरीय िवशेषR िनधा�रण सिमित िजस ेइसम* इसके पgात् डीईएसी कहा गया ह ैqयारह सदXय8 से 

िमलकर बनगेी िजसके अंतग�त एक अkय� और एक सदXय सिचव ह ै। 

  

 

(7) संबंिधत राIय सरकार के िजले या संघ राIय�े; �शासन म* सबसे Iयnे काय�पालक इंजीिनयर, rसचाई 

िवभाग डीईएसी का अkय� होगा । 

  

 

(8) खनन और भूिवRान िवभाग म* सहायक िनदशेक या उप िनदशेक या िजले का भूिवRानी डीईएसी का उस 

Wम म* सदXय सिचव होगा । 

  

 

 (9) राIय �दषूण िनयं;ण बोड� या सिमित का �ितिनिध, िजल ेम* सबस ेIयेn उप �भागीय अिधकारी (वन) 

सुदरू सवंेदन िवभाग या भूिवRान िवभाग या राIय भूजल िवभाग का �ितिनिध, एक 6वसाियक XवाXsय िवशषेR 

या िच=कtसा अिधकारी को िजला मिजXaेट या िजला कलFटर 2ारा नामिनoदp =कया जाएगा, िजला पHरषद ्से 

इंजीिनयर और, यथािXथित, �भागीय आयु7 या मुmय वन पHरर�क 2ारा नामिनoदp =कए जाने वाल े तीन 

िवशेषR सदXय डीईएसी के अ@य सदXय ह8गे । पा;ता मानदडं को पूरा करने वाले िवशेषR क� पदाविध और 

अह�ताएं इस अिधसूचना के पHरिशp 7 म* दी गई ह ै। 

  

 

(10) डीईएसी के ऐस ेसदXय जो सबंंिधत राIय सरकार या संघ राIय�े; �शासन के सवेारत अिधकारी ह ै

िसवाय िवशेषR सदXय के पदने सदXय ह8गे । 

  

 

(11) िजला मिजXaेट या िजला कलFटर =कसी अिभकरण को डीईआईएए के सिचवालय के �प म* काय� करने 

के िलए अिधसूिचत कर*गे और डीईएसी उनको कानूनी कृtय8 के िलए सभी िवQीय और लोिजXटक सहायता �दान 

करेगी । 

  

 

(12) डीईआईएए और डीईएसी समय-समय पर यथासंशोिधत इस अिधसूचना म* िविनoदp �=Wया का 

अनुसरण कर*गे और शि7य8 का �योग कर*ग े। 
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(13) डीईएसी सामूिहक उQरदाियtव के िसZातं पर काय� करेगी और अkय� �tयेक दशा म* एक मत पर 

पeचंने का �यास करेगा और य=द सहमित नह? होती ह ैतो बeमत का मत अिभभावी होगा ।"

""

" ;  

  

 

(ग)

(ग)(ग)

(ग) पैरा 4 म* उप पैरा (iii

iiiiii

iii) के पgात् िनhिलिखत उप पैरा अंतःXथािपत =कया जाएगा, अथा�त् :

::

:-

--

- 

  

 

"

""

"(iv

iviv

iv) 

  

  '

''

'ख2'

''

' �वग� क� पांच हFेटेयर से कम या उसके बराबर लघ ुखिनज के खनन स ेसबंंिधत पHरयोजना^ के िलए 

डीईआईएए से पूव� पया�वरणीय अनापिQ अपेि�त होगी । डीईआईएए अपने िविनgय को इस अिधसूचना के िलए 

यथागHठत डीईएसी क� िसफाHरश8 पर आधाHरत करेगी ।"

""

" ; 

(घ)

(घ)(घ)

(घ) पैरा 5 के Xथान पर िनhिलिखत पैरा रखा जाएगा, अथा�त् :

::

:-

--

- 

  

 

"5. �� !नग, �को!पग और िनधा�रण सिमितया ं 

5. �� !नग, �को!पग और िनधा�रण सिमितया ं 5. �� !नग, �को!पग और िनधा�रण सिमितया ं 

5. �� !नग, �को!पग और िनधा�रण सिमितया ं :- 

के@Aीय सरकार म* वह? िवशषेR  िनधा�रण सिमितयां (ईएसी) राIय या संघ राIय Xतर पर एसईएसी और 

िजला Xतर पर डीईएसी �वग� '

''

'क'

''

', '

''

'ख1'

''

', '

''

'ख2'

''

', �वग� क� पHरयोजना^ या काय�कलाप8 क� XW�rनग, Xकोrपग और 

िनधा�रण तथा Wमशः पांच हFेटेयर से कम या उसके बराबर लघु खिनज8 के खनन पOे क� '

''

'ख2'

''

' �वग� क� 

पHरयोजना^ क�  XW�rनग, Xकोrपग और िनधा�रण करेगी ।  ईएसी, एसईएसी और डीईएसी �tयेक मास कम से 

कम  एक बार बैठक  कर*गी । 

  

 

(क) ईएसी क� संरचना पHरिशp 6 म* =दए अनुसार होगी । राIय या संघ राIय Xतर पर एसईएसी का गठन 

के@Aीय सरकार 2ारा संबंिधत राIय सरकार या संघ राIय�े; �शासन के परामश� से उसी �कार =कया जाएगा । 

िजला Xतर पर डीईएसी का गठन के@Aीय सरकार 2ारा पैरा 3क म* दी गई संरचना के अनसुार =कया   जाएगा । 

  

 

(ख) के@Aीय सरकार सबंंिधत राIय सरकार8 या संघ राIय�े; �शासन8 क� पूव� सहमित से �शासिनक सुिवधा 

और लागत के कारण8 से एक से अिधक राIय या संघ राIय�े; के िलए एक एसईएसी का गठन कर सकेगी । 

  

 

(ग) ईएसी और एसईएसी का �tयेक तीन वष� के पgात ्पुनग�ठन =कया  जाएगा ।  

  

 

(घ) संबंिधत ईएसी, एसईएसी और डीईएसी के �ािधकृत सदXय उस पHरयोजना या काय�कलाप से सबंंिधत 

Xथल का िजसके िलए XW�rनग या Xकोrपग या िनधा�रण के �योजन8 के िलए पया�वरणीय िनकासी क� ईvसा क� गई 

ह ै। पHरयोजना �Xतावक जो िनरी�ण के िलए आवiयक सुिवधाएं उपल<ध कराएगा, को कम स ेकम सात =दन  क� 

पूव� सूचना दकेर िनरी�ण कर सक*गे ।   

  

 

(ङ) ईएसी, एसईएसी और डीईएसी सामूिहक उQरदाियtव के िसZातं पर काय�   कर*गे । अkय� �tयेक दशा 

म* एक मत पर पeचंने का �यास करेगा और य=द सहमित नह? होती ह ैतो बeमत का मत अिभभावी होगा । 

  

 "

""

" 

  

 ; 

(ङ)

(ङ)(ङ)

(ङ) पैरा 6 के Xथान पर िनhिलिखत पैरा रखा जाएगा, अथा�त् 

  

 :

::

:-

--

- 

  

 

"(6)

(6)(6)

(6)  पूव� पया�वरणीय अनापिQ (ईसी) के िलए आवेदन :

::

:-

--

-  

  

 

कोई संिनमा�ण काय�कलाप करने या भूिम को तैयार करने या पHरयोजना  �Xतावक 2ारा Xथल पर खनन 

करने से पवू� सभी मामल8 म* पूव� पया�वरणीय अनापिQ क� ईvसा करने वाला आवेदन पHरयोजना �Xतावक 2ारा 

पHरयोजना के िलए �Xतािवत Xथल (Xथल8) क� पहचान या काय�कलाप8 िजनस ेआवेदन संबंिधत ह ैक� पहचान 

करने के पgात्  इसके साथ उपाबZ ��प 1 और अनुपूरक ��प 1क, य=द लागू ह8, जैसा पHरिशp 2 म* =दया गया 

ह,ै म* =कया जाएगा और �वग� '

''

'ख2'

''

' पHरयोजना^ के अधीन पांच हFेटेयर तक लघु खिनज8 के खनन के िलए 

��प1ड म* =कया जाएगा ।  पHरयोजना �Xतावक आवदेन के साथ पूव� साkयता पHरयोजना Hरपोट� क� एक �ित 

��प 1, ��प 1क और ��प1ड के साथ �Xतुत करेगा ; 

; ; 

; और संिनमा�ण पHरयोजना^ या काय�कलाप8 क� दशा^ 

(अनुसूची क� मद 8) अवधारणा योजना क� एक �ित पूव� साkयता Hरपोट� के Xथान पर �Xतुत क� जाएगी ।" ;

" ;" ;

" ;   

  

 

(च) पैरा 7 म*,- 

  

 

 (i

ii

i) उप पैरा (i

ii

i) म* शीष� "I

"I"I

"I �Wम (1)-XW�rनग 

  

 : " 

: " : " 

: " , िव]मान उप पैरा को उप पैरा "

""

"(क)"

""

" के �प म* पुनः 

अ�रां=कत =कया जाएगा और इस �कार अ�रां=कत उप पैरा के पgात् िनhिलिखत उप पैरा अंतःXथािपत =कया 

जाएगा, अथा�त् :

::

:-

--

- 
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 "

""

"(ख) पHरिशp 9 म* यथािविनoदp मामल8 को पूव� पया�वरणीय अनापिQ से छूट �दान क� जाएगी ।"

""

" ;

;;

; 

  

 

 (ii)

(ii)(ii)

(ii) उप पैरा 7(ii)

(ii)(ii)

(ii)  के पgात् िनhिलिखत उप पैरा अंतःXथािपत =कया जाएगा, अथा�त ्:

::

:-

--

- 

  

 

 "7 (iii) 

  

 बालू  खनन या नदी तट खनन और अ+य लघ ुखिनज- के खनन के िलए िजला सव01ण �रपोट� तयैार 

बालू  खनन या नदी तट खनन और अ+य लघ ुखिनज- के खनन के िलए िजला सव01ण �रपोट� तयैार बालू  खनन या नदी तट खनन और अ+य लघ ुखिनज- के खनन के िलए िजला सव01ण �रपोट� तयैार 

बालू  खनन या नदी तट खनन और अ+य लघ ुखिनज- के खनन के िलए िजला सव01ण �रपोट� तयैार 

करना

करनाकरना

करना : 

(क)  

    

   खनन या नदी तट खनन और अ@य लघु खिनज8 के खनन के िलए िजला सवx�ण Hरपोट� तैयार करन ेक� 

िविहत �=Wया पHरिशp 10 म* दी गई ह ै। 

  

 

(ख) लघु खिनज8 के खनन िजसके अंतग�त समूह अविXथित भी ह,ै के िलए पया�वरणीय अनापिQ क� िविहत 

�=Wया पHरिशp 11 म* दी गई ह ै।" 

  

 ; 

(छ) 

(छ) (छ) 

(छ) पैरा 8 म*,- 

  

 

(i) 

  

 "ईएसी या 

  

 एसईएसी"

""

" अ�र8 और श<द के Xथान पर "ईएसी या 

  

 एसईएसी या डीईएसी"

""

" श<द और अ�र 

रखे जाएगं े; 

(

((

(ii) 

) ) 

) "

""

"िवशेषR मूyयांकन सिमित या राIय Xतरीय िवशषेR मूyयांकन सिमित"

""

" श<द जहां-जहां वे आते ह,ै के 

Xथान पर "

""

"िवशेषR मूyयांकन सिमित या राIय Xतरीय िवशेषR मूyयांकन सिमित या िजला Xतरीय  

  

 िवशेषR 

मूyयांकन सिमित"

""

" श<द रखे जाएगंे ; 

(ज)

(ज)(ज)

(ज) पैरा 9 म*, उप पैरा (i

ii

i) 

  

 म*, - 

  

 

 

  

  

  

  

  

 "

""

"िवशेषR मूyयांकन सिमित या राIय Xतरीय िवशेषR मूyयांकन सिमित"

""

" श<द जहां-जहां वे आते ह,ै के 

Xथान पर "

""

"िवशेषR मूyयांकन सिमित या राIय Xतरीय िवशेषR मूyयांकन सिमित या िजला Xतरीय  

  

 िवशेषR 

मूyयांकन सिमित"

""

" श<द रखे जाएगंे ; 

(झ) 

(झ) (झ) 

(झ) पैरा 10 म*, उप पैरा (iii

iiiiii

iii) के पgात् िनhिलिखत उप पैरा अंतःXथािपत =कया जाएगा, अथा�त् :

::

:-

--

- 

  

 

"(iv) 

"(iv) "(iv) 

"(iv) बालू  खनन या नदी तट खनन और मानीटरी क� िविहत �=Wया पHरिशp 12 म* दी गई ह ै। 

  

 "

""

"; 

(ञ) 

(ञ) (ञ) 

(ञ)  

  

 पैरा 11 म*,- 

  

 

"

""

"िवशेषR मूyयांकन सिमित या राIय Xतरीय िवशेषR मूyयांकन सिमित"

""

" श<द जहां-जहां वे आते ह,ै के Xथान 

पर "

""

"िवशेषR मूyयांकन सिमित या राIय Xतरीय िवशेषR मूyयांकन सिमित या िजला Xतरीय  

  

 िवशेषR मूyयाकंन 

सिमित"

""

" श<द रखे जाएगंे ; 

(ट) 

(ट) (ट) 

(ट) अनसुूची म*,- 

  

 

(i

ii

i) 

  

 मद 1(क) और उससे सबंंिधत �िविpय8 के Xथान पर िनhिलिखत मद और �िविpयां रखी जाएगी,  

  

 

अथा�त् :

::

:-

--

- 

  

 

(1) (2) (3) (4) (5) 

“1(क) (i) खिनज8 

का खनन 

 

 

 

 

 

 गैर कोयला खनन पOे 

के संबंध म* ≥50 खनन 

पOा �े; 

कोयला खनन पOे के 

सबंंध म* >150  खनन 

पOा �े; 

खनन �े; तक िवचार 

=कए िबना  अज़बXेटो 

गैर कोयला खनन पOे के 

सबंंध म* <50 खनन पOा 

�े;  

कोयला खनन पOे के 

सबंंध म* ≤150 खनन 

पOा �े;  

 

िसवाय िनhिलिखत के साधारण 

शत{ लागू ह8गी: 

 

(i) �वग� ‘ख2’ लघु खिनज8 के खनन 

(25 हFेटेयर खनन पOा �े; तक)  

के िलए पHरयोजना या काय�कलाप ; 

(ii) अंतरराIयीय सीमा के लेख* नदी 
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(ठ) पHरिशp 6 के पgात् िनhिलिखत पHरिशp अंतःXथािपत =कए जाएंगे, अथा�त् :

::

:-

--

- 

  

 

"प�रिश4 7

प�रिश4 7प�रिश4 7

प�रिश4 7" 

(परैा 3क दखे�)

(परैा 3क दखे�)(परैा 3क दखे�)

(परैा 3क दखे�) 

डीईआईएए और डीईएसी म� िवशषे=- क  अह�ताए ंऔर िनबधंन

डीईआईएए और डीईएसी म� िवशषे=- क  अह�ताए ंऔर िनबधंनडीईआईएए और डीईएसी म� िवशषे=- क  अह�ताए ंऔर िनबधंन

डीईआईएए और डीईएसी म� िवशषे=- क  अह�ताए ंऔर िनबधंन 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

(ii) िप|छल 

पाइप लाईन* 

(कोयला 

िलगनाइट और 

अ@य   अयXक ) 

जो राVीय 

उ]ान8 या 

अYयार}य8 या 

कोरल रीफ, 

पाHरिXथितक� 

सवंेदी �;े8 स े

गुजरती ह ै। 

का खनन  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

सभी पHरयोजनाए ं। 

तट खनन पHरयोजनाएं । 

�ट?पण 

�ट?पण �ट?पण 

�ट?पण :

::

: 

  

 

(1) खिनज के पूवx�ण को छूट दी 

गई ह ै। ’’;  

(2) लघु खिनज8 िजसके अंतग�त 

समूह अविXथित ह,ै के खनन के िलए 

पया�वरणीय अनापिQ क� िविहत 

�=Wया पHरिशp 11 म* दी गई 

ह ै। ”; 

(3) ऐसे खनन पOे िज@ह8ने 

पया�वरण िनकासी, पया�वरण संघात 

िनधा�रण अिधसचूना, 1994 और 

पया�वरण संघात िनधा�रण 

अिधसूचना, 2006 के अधीन 

अिभ�ाD क� ह,ै के िलए नई 

पया�वरणीय अनापिQ नवीकरण के 

दौरान �ाD करने क� अपे�ा नह? 

होगी परंतु यह =क पHरयोजना के 

पास िविधमा@य और िव]मान 

पया�वरणीय अनापिQ हो ।   
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1.

1.1.

1. अह�ता

अह�ताअह�ता

अह�ता  :  

  

 6ि7 के पास 

  

 कम से कम (i

ii

i) 

  

 सबंंिधत िवषय म* पांच वष� का औपचाHरक िव~िव]ालय �िश�ण होना 

चािहए िजसक� पHरणीित एम.ए. या एम.एस.सी. िड`ी के �प म* ह8 या (ii

iiii

ii) इंजीिनयरी/

//

/�ौ]ोिगक�/

//

/अिभ@यास 

िवषय क� दशा म* उस �े; म* िविहत 6वहाHरक �िश�ण के साथ चार वष� का औपचाHरक �िश�ण पा�Wम 

िजसक� पHरणीित बी.टेक./

//

/बी.ई./

//

/बी.आक� . िड`ी के �प म*  या (iii

iiiiii

iii)  अ@य 6वसाियक िड`ी (अथा�त् एम.बी.ए. 

आ=द) िजसम* कुल पांच वष� का औपचाHरक िव~िव]ालय �िश�ण और िविहत 6वहाHरक �िश�ण अंतव�िलत ह8 

या (iv

iviv

iv) िविहत िश�ुता/

//

/आ�टकल िशप और संबंिधत 6वसाियक सगंम8 2ारा सचंािलत परी�ा उQीण� (अथा�त ्

चाट�ड� एकाउंट*सी) या (v

vv

v) िव~िव]ालय िड`ी के पgात् िव~िव]ालय या सवेा अकादमी (अथा�त् एम.बी.ए./

//

/ 

एम.पी.ए.) आ=द के पgात ्दो वष� का औपचाHरक �िश�ण । 6िpक 6वसाियय8 का चयन करत ेसमय उनके 2ारा 

अपने संबंिधत �े;8 म* अCजत अनुभव का kयान रखा जाएगा । 

  

 

2. िवशेष= 

2. िवशेष= 2. िवशेष= 

2. िवशेष= : 

  

 पूवB7 पा;ता मानदडं को पूरा करने वाला 6वसायी िजसके पास संबंिधत �े; म* कम से कम दस वष� 

का अनुभव हो या कम स ेकम पांच वष� के सुसगंत अनभुव के साथ सबंंिधत �े; म* उ�त िड`ी (अथा�त् पी.एच.डी.)। 

  

 

3. आयु

3. आयु3. आयु

3. आय ु : 

  

 सQर वष� से कम । तथािप =कसी =दए गए �े; म* िवशेषR8 क� अनुपल<धता या कमी क� दशा म* 

अिधकतम आयु को पचहQर वष� तक अनुRात =कया जा सकेगा । 

  

 

4. 1�े

4. 1�े4. 1�े

4. 1�े : 

  

 खनन, भूिवRान, जल िवRान, सुदरू सवंेदन पया�वरण �ािलटी, पया�वरण संघात िनधा�रण �=Wया, 

जोिखम िनधा�रण, जीव िवRान, समुA िवRान, वािणक� और व@य जीवन, पया�वरण अथ�शा_, जैव िविभ�ता और 

नदी पाHरिXथितक� । 

  

 

5. पदाविध

5. पदाविध5. पदाविध

5. पदाविध :  िवशेषR सदXय8 क� अिधकतम पदाविध दो पदाविधय8 म* तीन वष�   होगी । 

  

 

6.

6.6.

6.  िवशषेR सदXय को उसक� पदाविध क� समािD से पवू� िबना कारण और उिचत जाचं के नह? हटाया जाएगा । 

  

 

प�रिश4 8

प�रिश4 8प�रिश4 8

प�रिश4 8 

(परैा 6 दखे�)

(परैा 6 दखे�)(परैा 6 दखे�)

(परैा 6 दखे�) 

DEप 1ड

DEप 1डDEप 1ड

DEप 1ड 

पाचं हGेटेयर स ेकम और उसके बराबर Dवग� 

पाचं हGेटेयर स ेकम और उसके बराबर Dवग� पाचं हGेटेयर स ेकम और उसके बराबर Dवग� 

पाचं हGेटेयर स ेकम और उसके बराबर Dवग� 'ख2

ख2ख2

ख2' 

  

 के अधीन लघ ुखिनज- के खनन के िलए आवदेन

के अधीन लघ ुखिनज- के खनन के िलए आवदेनके अधीन लघ ुखिनज- के खनन के िलए आवदेन

के अधीन लघ ुखिनज- के खनन के िलए आवदेन 

(I)

(I)(I)

(I)  

  

 मूल सूचना 

  

 

(i) खनन पOा Xथल का नाम : 

(ii) अविXथित/Xथल (जीपीएस सम@वयक): 

(iii) खनन पOे का आकार (हFेटेयर):  

(iv) खनन पOे क� �मता  (टीपीए): 

(v) खनन पOे क� कालाविध : 

(vi) पHरयोजना क� अनुमािनत लागत: 

(vii) संपक�  सूचना: 

पया�वरण सवंदेनशीलता

पया�वरण सवंदेनशीलतापया�वरण सवंदेनशीलता

पया�वरण सवंदेनशीलता 

Wम सं. 

  

 �े; 

  

 =कलोमीटर म*  

दरूी 

  

 / 

/ / 

/ <यौरे 

  

 

1. 

िनकटतम  रेल या सबंिंधत नदी, उप नदी, नाले आ=द के ऊपर पुल स ेपHरयोजना 

क� दरूी   
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2. 

अवसंरचना �सुिवधा से दरूी 

  

 

रेलवे लाईन 

  

 

राVीय राजमाग� 

  

 

राIय राजमाग� 

  

 

�मुख िजला सड़क 

  

 

कोई अ@य सड़क 

  

 

वै]तु पारेषण लाईन खंभा या टावर 

  

 

नहर या चैक बांध या जलाशय या झील या तालाब 

  

 

पेयजल पंप हाउस के िलए अ@त`�हण  

  

 

rसचाई नहर पंप8 के िलए अ@त`�हण 

  

 

 

  

 

3. 

अंतरराVीय अिभसमय8, राVीय या Xथानीय िवधान के अधीन अपनी 

पारिXथितक�, भूदiृय, साXंकृितक या अ@य संबंिधत मूyय के िलए संरि�त �े; 

 

4. 

ऐसे �े; जो पाHरिXथितक� कारण8 से महtवपूण� या संवेदनशील ह�—आA�भूिम, 

जलमाग� या अ@य जल िनकाय, तटीय �े;, जीव मंडल, पव�त, वन  

 

5. 

�ाणी या वनXपित �जाितय8 के उनके �जनन, घ8सल8, चराई, आराम के िलए 

सoदय8 म*, �वास के िलए इXतेमाल =कए जाने वाल े संरि�त, महtवपूण� या 

सवंेदनशील �े;  

 

6. 

अंतदxशीय, तटीय, समुAी या भूगभ�य जल 

 

7. 

राIय, राVीय सीमाए ं

 

8. 

पि<लक 2ारा मनोरंजन या अ@य पय�टन, धाCमक Xथल8 तक पeचं के िलए उपयोग 

=कए जाने वाल ेमाग� या सुिवधाए ं

 

9. 

र�ा संXथापन 

 

10. 

गहन जनसंmया या िनCमत �े;, िनकटतम  मानव पया�वास से दरूी 

 

11. 

 मानव िनCमत सवंेदनशील भ-ूउपयोग के अिधभोग म* �े; (अXपताल, Xकूल, 

पूजाXथल, सामुदाियक सुिवधाए)ं 

 

12. 

ऐसे �े; िजनम* महtवपूण� उJ �ािलटी या दलु�भ _ोत िव]मान ह ै(भूजल �ोत, 

भू-�ोत, वािनक�, कृिष, मछली उ]ोग, पय�टन, खिनज) 

 

13. 

ऐसे �े; िजनम* पहले से ही �दषूण या पया�वरण नुकसान eआ ह ै(ऐसे �े; जहां 

िव]मान िविध पया�वरणीय मानक8 से परे काय� =कया गया ह)ै 

 

14. 

 ऐसे �े; जो �ाकृितक संकट8 के �ित अित संवेदनशील ह� िजसस ेपHरयोजना 2ारा 

पया�वरणीय समXयाएं उपिXथत हो सकती ह� (भूकंप, अवतलन, भXूखलन, 

अव�यन, बाढ़ या अtयिधक या �ितकूल जलवायु पHरवत�न) 

 

15. 
Fया �Xतािवत खनन Xथल के िलए भूजल Hरचाज� के िलए िवदर/ दरार के पास 

अविXथत ह ै

 

16. 

Fया �Xताव म* िनhिलिखत िविनयम8 या अिधिनयम8 के अधीन अनुमोदन या 

िनकासी अंतव�िलत ह,ै अथा�त्:— 

(क) वन (पHरर�ण)  अिधिनयम, 1980; 
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(ख) व@यजीव (संर�ण) अिधिनयम, 1972; 

(ग) तटीय िविनयमन जोन अिधसूचना, 2011. 

 य=द हां, तो  उनके <यौरे और पHरिXथित दी जानी ह ै।   

17. 

अंतव�िलत वन भूिम ( हFेटेयर) 

 

18. Fया पHरयोजना  और/या भूिम िजसम* पHरयोजना Xथािपत =कए जान े के िलए 

�Xतािवत ह,ै के िव�Z कोई मुक�मेबाजी लंिबत ह ै? 

(क) @यायालय का नाम  

(ख) वाद संmया 

(ग) @यायालय के आदशे या िनदशे, य=द कोई ह8 और उनक� �Xतािवत 

पHरयोजना के िलए सगंतता । 

 

 

  

 

(

((

(नाम और पत ेके साथ प�रयोजना 

नाम और पत ेके साथ प�रयोजना नाम और पत ेके साथ प�रयोजना 

नाम और पत ेके साथ प�रयोजना  

  

 

D�तावक के ह�ता

D�तावक के ह�ताD�तावक के ह�ता

D�तावक के ह�ता1र

1र1र

1र)

))

) 

  

 

प�रिश4 9

प�रिश4 9प�रिश4 9

प�रिश4 9 

  

 

[

[[

[परैा 7 (

परैा 7 (परैा 7 (

परैा 7 (i

ii

i)(ख) दखे�

)(ख) दखे�)(ख) दखे�

)(ख) दखे�]

]]

] 

  

 

कितपय मामल- म� पया�वरणीय अनापिJ क  अप1ेा स ेछूट

कितपय मामल- म� पया�वरणीय अनापिJ क  अप1ेा स ेछूटकितपय मामल- म� पया�वरणीय अनापिJ क  अप1ेा स ेछूट

कितपय मामल- म� पया�वरणीय अनापिJ क  अप1ेा स ेछूट 

  

 

िनhिलिखत मामल8 को पूव� पया�वरणीय अनापिQ क� अपे�ा नह? होगी, अथा�त् :

::

:—

——

— 

  

 

1. साधारण िमOी या बाल ू क� कु%हार8 2ारा िमOी के घड़े, ल�प, िखलौन ेआ=द बनान ेके िलए उनक� �था^ 

के अनुसार िनकासी । 

2. िमOी क� टाइल* बनाने वाल8 2ारा जो िमOी क� टाइल* बनाते ह�, के िलए साधारण िमOी या बालू  क� 

िनकासी । 

3. =कसान8 2ारा बाढ़ के पgात् कृिष भूिम से बाल ू के जमाव को हटाना । 

  

 

4. `ाम पंचायत म* अविXथत X ;ोत8 स ेबालू  और साधारण िमOी को वैयि7क उपयोग या `ाम म* सामुदाियक 

काय� के िलए �था के अनुसार खनन । 

  

 

5. सामुदाियक काय� जैसे `ामीण तालाब8 या ट�क8 स ेगाद हटाना, महाtमा गांधी राVीय `ामीण रोजगार और 

गांरटी Xक�म8, अ@य सरकारी �ायोिजत Xक�म8 तथा सामुदाियक �यास8 2ारा `ामीण सड़क8, तालाब8, बांध8 का 

संिनमा�ण । 

  

 

6. बांध8, मेड़8, बरैाज8, नदी और नहर8 क� उनके अनुर�ण तथा आपदा �बंधन के �योजन के िलए तलमाज�न 

और गाद िनकालना । 

  

 

7. गुजरात म* गुजरात सरकार क� तारीख 14 फरवरी, 1990 क� अिधसूचना सं.जीयू/90(16)/एमसीआर-

2189 (68)/

//

/5-सीएचएच 2ारा बजंारा और ओड़ 2ारा बालू के  पारंपHरक उपजीिवका काय� । 

  

 

8. rसचाई या पेयजल के िलए कंु^ क� खुदाई । 

  

 

9. ऐसे भवन8 क� न?व के िलए खुदाई िजनके िलए पूव� पया�वरणीय अनापिQ अपेि�त नह? ह ै। 

  

 

10. िजला कलFटर या िजला मिजXaेट के आदशे पर =कसी नहर, नाला, �ेन, जल िनकाय आ=द म* होने वाली 

दरार को भरने के िलए साधारण िमOी या बालू का उtखनन ता=क =कसी आपदा या बाढ़ जैसी िXथित से िनपटा जा 

सके । 

  

 

11. ऐसे काय�कलाप िज@ह* राIय सरकार 2ारा िवधान या िनयम8 के अधीन पया�वरण, वन और जलवाय ु

पHरवत�न मं;ालय, भारत सरकारी क� सहमित से गैर खननकारी काय�कलाप घोिषत =कया ह ै। 
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प�रिश4 

प�रिश4 प�रिश4 

प�रिश4  

  

 -

--

- 

  

 10

1010

10 

  

 

[

[[

[परैा 

परैा परैा 

परैा 7 (iii) (

7 (iii) (7 (iii) (

7 (iii) (क

कक

क)

))

) 

  

 देख�

देख�देख�

देख�]

]]

] 

  

 

िजला सव01ण �रपोट� तयैार करन ेके िलए DL�या

िजला सव01ण �रपोट� तयैार करन ेके िलए DL�यािजला सव01ण �रपोट� तयैार करन ेके िलए DL�या

िजला सव01ण �रपोट� तयैार करन ेके िलए DL�या 

  

 

 िजला सवx�ण Hरपोट� तैयार करने का मुmय उ�iेय 

  

 िनhिलिखत का सुिनgचय करना है 

  

 : 

भूिमवृिZ या जमाव के �े;8 क� पहचान जहां खनन को अनुRात =कया जा सकता ह ै; और अप�रण के 

�े;8 क� पहचान तथा उसक� अवसंरचना, ढांच8 और संXथापन8 स े िनकटता जहां खनन को �ितिषZ 

=कया जाना चािहए तथा =फर स ेभराव क� वाCषक दर क� सगंणना तथा �े; म* खनन के पgात् भराव के 

िलए अनुRात  समय ।    

Hरपोट� का िनhिलिखत ढांचा होगा 

  

 : 

1. �ा�थन 

2. िजले म* खनन काय�कलाप8 पर िवहगंम दिृp 

3. अविXथित, �े; और िविधमा@यता का कालाविध के साथ िजले म* खनन पO8 क� सूची 

4. िपछले तीन वष� के दौरान �ाD XवािमXव या राजXव के <यौरे 

5. िपछले तीन वष� के दौरान बालू या बजरी के उtपादन के <यौरे 

6. िजले क� न=दय8 म* तलछट8 के जमाव क� �=Wया 

7. िजले का सामा@य �ोफाइल 

8. िजले म* भूिम के उपयोग का पैटन� : वन, कृिष, उ]ान कृिष, खनन आ=द  

9. िजले क� भू-भौगोिलक� 

10. वषा� : मास-वार 

11. िजयोलोजी और खिनज संपदा 

 उपरो7 के अितHर7, Hरपोट� म* िनhिलिखत अंतCवp होगा :  

(क)     नदी या धारा^ का िजलावार <यौरा और बालू के अ@य _ोत । 

(ख)     िजलावार बाल ूया पtथर8 क� उपल<धता या सम` ससंाधन । 

(ग)     िजलावार बालू के िव]मान खनन पO8 के <यौरे तथा सम` । 

 डीईआईएए 2ारा िजले म* िजयोलोजी िवभाग या rसचाई िवभाग या वन िवभाग या लोक िनमा�ण 

िवभाग या भजूल बोड� या सदुरू सवंेदन िवभाग या खनन िवभाग आ=द क� सहायता से एक सवx�ण =कया जाएगा । 

मMुय नLदय- के िववरण सिहत िनका

मMुय नLदय- के िववरण सिहत िनकामMुय नLदय- के िववरण सिहत िनका

मMुय नLदय- के िववरण सिहत िनकासी

सीसी

सी 

  

 Dणाली

DणालीDणाली

Dणाली 

  

 

Wम सं. 

  

 नदी का नाम 

  

 

िनकासी �े; 

  

 

(

((

(वग� =क.मी.)

))

) 

  

 

िजले म* िनकासी =कया गया %

%%

% 

�े; 

  

 

    

    

 महNवपणू� नLदय- और धाराO क  मMुय िवशषेताए ं 

महNवपणू� नLदय- और धाराO क  मMुय िवशषेताए ं महNवपणू� नLदय- और धाराO क  मMुय िवशषेताए ं 

महNवपणू� नLदय- और धाराO क  मMुय िवशषेताए ं : 

Wम सं. 

  

 नदी या धारा का नाम 

  

 

िजले म* कुल दरूी  

  

  

(

((

(=क.मी. म* )

))

) 

  

 

उ�म का Xथान 

  

 उ�म पर ऊंचाई 
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खिनज छूट के िलए िसफाHरश 

=कया गया नदी या धारा का 

भाग 

  

 

खिनज छूट के 

िलए िसफाHरश 

=कए गए �े; क� 

लंबाई 

  

 (

((

(=क.मी. 

म*)

))

) 

  

 

खिनज छूट के 

िलए  

  

 िसफाHरश 

=कए गए �े; क� 

औसत चौड़ाई 

(

((

(मीटर म* )

))

) 

  

 

खिनज छूट के 

िलए  

  

 िसफाHरश 

  

  

=कया गया �े; 

(

((

(वग� मीटर म*)

))

) 

  

 

खनन योqय खिनज 

संभावना 

  

 (

((

(मीHaक टन 

म*) (

) () (

) (कुल खिनज 

संभावना का 60%)

60%)60%)

60%) 

  

 

     

 

खिनज सभंावना

खिनज सभंावनाखिनज सभंावना

खिनज सभंावना    

बोyडर (एमटी) 

  

 बजरी 

  

 (एमटी) 

  

 बालू 

  

 (एमटी) 

  

 

कुल खनन योqय खिनज संभावना 

  

 

(एमटी) 

  

 

    

    

वाCषक जमाव 

  

 
   

    

    

 

Wम 

सं. 

  

 

नदी या 

धारा 

  

 

खिनज छूट के 

िलए िसफाHरश 

=कया गया नदी 

या धारा का 

भाग 

  

 

खिनज छूट के 

िलए िसफाHरश 

  

  

=कए गए �े; क� 

लंबाई  

(

((

(=क.मी. म*)

))

) 

  

 

खिनज छूट के 

िलए  

  

 िसफाHरश 

=कए गए �े; क� 

औसत चौड़ाई 

(

((

(मीटर म* )

))

) 

  

 

खिनज छूट के 

िलए  

  

 िसफाHरश 

  

  

=कया गया �े; 

(

((

(वग� मीटर म*)

))

) 

  

 

खनन योqय खिनज 

संभावना 

  

 (

((

(मीHaक 

टन म*) (

) () (

) (कुल 

खिनज संभावना 

का 60%)

60%)60%)

60%) 

  

 

       

       

िजले के िलए 

योग 

  

 

     

 

उप �भागीय मिजXaेट rसचाई िवभाग से अिधकाHरय8, राIय �दषूण िनयं;ण बोड� या सिमित, वन िवभाग 

िजयोलोजी या खनन अिधकारी से िमलकर बनन ेवाली उप �भागीय सिमित ऐस े�tयेक Xथल का �मण करेगी 

िजसके िलए पया�वरणीय अनापिQ के िलए आवेदन =कया गया ह ैऔर खनन के िलए या खनन का �ितषेZ करने के 

िलए Xथल क� उपयोिगता पर िसफाHरश करेगी ।  

खिनज सभंावना क  सगंणना के िलए अगंीकृत िविध 

खिनज सभंावना क  सगंणना के िलए अगंीकृत िविध खिनज सभंावना क  सगंणना के िलए अगंीकृत िविध 

खिनज सभंावना क  सगंणना के िलए अगंीकृत िविध :

::

: 

  

 

 खिनज संभावना क� सगंणना �े; क� जांच और नदी या धारा^ के आवाह  �े; क� िजयोलोजी के आधार 

पर क� जाती ह ै। Xथल क� िXथित और अविXथित के अनसुार खनन योqय खिनज8 क� गहराई को पHरभािषत =कया 

जाता ह ै। =कसी नदी या धारा म* खिनज8 को हटाने के �े; का िविनgय िजयो-मोफBलोजी और अ@य कारक8 पर 

िनभ�र करता ह ै । यह =कसी िविशp नदी या धारा म* �े; का पचास �ितशत से साठ �ितशत तक हो सकता ह ै। 

उदाहरण के िलए कुछ पहाड़ी राIय8 म* खिनज संघटक जैसे बोyडर, नदी से बजरी, बालू को एक मीटर क� गहराई 

तक X ;ोत खिनज माना जा सकता ह ै। अ@य संघटक जैसे Fले और गाद को =कसी िविशp नदी या धारा क� खिनज 

संभावना क� सगंणना करत ेसमय अपिशp के �प म* अपवCजत =कया जाता ह ै। 
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िजले म* �tयेक लघु खिनज के िलए िजला सवx�ण Hरपोट� पृथक् �प से तैयार क� जाएगी और इसके �ा�प 

को कोलेFटोरेट म* इसक� �ित को रखते eए पि<लक डोमेन म* रखा जाएगा तथा इस ेिजले क� वबेसाइट पर इF क�स 

=दन के िलए पोXट =कया जाएगा । �ाD क� गई Hटvपिणय8 पर िवचार =कया जाएगा और उपयु7 पाए जाने पर उ@ह* 

डीईआईएए  2ारा छः मास के भीतर अंितम �प दी जाने वाली अंितम Hरपोट� म* शािमल =कया जाएगा ।  

िजला सवx�ण Hरपोट� पया�वरणीय अनापिQ Hरपोट� को तैयार करन े और पHरयोजना^ के मूyयांकन के 

िलए आवेदन का आधार होगी । Hरपोट� को �tयेक पांच वष� म* अ]तन =कया जाएगा । 

प�रिश4 

प�रिश4 प�रिश4 

प�रिश4  

  

 -

--

- 

  

 11

1111

11 

  

 

[

[[

[परैा 

परैा परैा 

परैा 7 (iii) (

7 (iii) (7 (iii) (

7 (iii) (ख

खख

ख)

))

) 

  

 देख�

देख�देख�

देख�]

]]

] 

  

 

समूह सिहत लघ ुखिनज- के खनन के िलए

समूह सिहत लघ ुखिनज- के खनन के िलएसमूह सिहत लघ ुखिनज- के खनन के िलए

समूह सिहत लघ ुखिनज- के खनन के िलए 

  

 पया�वरणीय अनापिJ क  DL�या 

पया�वरणीय अनापिJ क  DL�या पया�वरणीय अनापिJ क  DL�या 

पया�वरणीय अनापिJ क  DL�या  

  

 

    

        

     

  

 समूह अविXथित सिहत लघु खिनज8 के खनन के िलए पया�वरणीय अनापिQ के िलए िनhिलिखत नीित का 

अनुसरण =कया जाएगा :- 

(1). राIय8 (वण�य बालू खनन माग�दश�क िसZांत) 2ारा उपल<ध कराया गया डाटा उपदCशत करता ह ै=क लघ ुखिनज8 

के िलए अिधकांश खनन पOे पांच हFेटेयर से कम पOा �े; के िलए ह ै । यह भी Hरपोट� =कया गया ह ै =क पहाड़ी 

राIय8 म* पांच हFेटेयर से अिधक नदी के भाग को �ाD करना बeत असामा@य ह ै। इसिलए लघु खिनज8 के िलए पOे 

का आकार िजसके अंतग�त नदी बालू खनन ह,ै का अवधारण राIय8 2ारा उनक� पHरिXथितय8 के आधार पर =कया 

जाएगा । 

(2). लघु खिनज8 का अिधकाशतः खनन समूह8 म* ह ै। पया�वरण संघात िनधा�रण या पया�वरण �बंधन योजना को समXत 

समूह के िलए तैयार करन ेक� आवiयकता ह ैता=क सभी संभािवत बा�ता^ को िलया जा सके । इन Hरपोट� म* 

समूह क� वहन �मता, पHरवहन और सबंंिधत मु�े पुनः भराव और Hरचाज� मु�8, समूह �े; का भूजलीय अkययन 

शािमल होगा । पया�वरणीय संघात िनधा�रण या पया�वरणीय �बंधन योजना को राIय या राIय 2ारा नामिनoदp 

अिभकरण या पHरयोजना �Xतावक8 2ारा समूह म* या समहू के समथ�क8 2ारा तैयार =कया जाएगा ।   

(3). संपूण� समूह के िलए एक लोक परामश� होगा िजसके पgात् समूह के िलए अंितम अंितम पया�वरण संघात िनधा�रण 

या पया�वरण �बंधन योजना Hरपोट� तैयार क� जाएगी । 

(4). पया�वरण अनापिQ के िलए आवेदन =कया जाएगा और उसे 6िpक पHरयोजना �Xतावक को जारी =कया जाएगा । 

समूह म* 6िpक पOा धारक उसी पया�वरण संघात िनधा�रण या पया�वरण �बंधन योजना का पया�वरणीय अनापिQ 

के िलए आवेदन करन ेम* उपयोग कर सकते ह ै। समूह पया�वरण संघात िनधा�रण या पया�वरण �बंधन योजना को 

आवiयकता के अनसुार महtवपूण� पHरवत�न8 को kयान म* रखते eए अ]तन =कया जाएगा । 

(5). पया�वरण संघात िनधा�रण या पया�वरण �बंधन योजना को उस समूह म* �tयेक पया�वरण अनापिQ म* उपदCशत 

=कया जाएगा और डीईएसी, एसईएसी और ईएसी यह सुिनिgत कर*गे =क पया�वरण संघात िनधा�रण या पया�वरण 

�बंधन योजना से @यूनीकरण उपाय अkययन को 6िpक पHरयोजना �Xतावक8 क� उस समूह म*  पया�वरणीय 

अनापिQ म* उपदCशत =कया जाए । 

(6). =कसी समूह का तब िनमा�ण =कया जाएगा जब =कसी पOे क� सीमा^ के बीच दरूी =कसी अ@य पOे क� सीमा से 

=कसी एक समान खिनज �े; म* 500 मीटर से कम हो ।  

(7). ��प 1ड, पूव� साk यता Hरपोट� और लघु खिनज8 के खनन के िलए �वग� ‘ख2’ पHरयोजना �वग� के िलए खनन 

योजना को रिजXaीकृत अCहत 6ि7 या भारत क� �ािलटी पHरषद ् के �tयियत सलाहकार8, राVीय िश�ा और 

�िश�ण �tयय बोड� 2ारा तैयार =कया जाएगा । �वग� ‘क’ और �वग� ‘ख1’ पHरयोजना^ के िलए पया�वरण संघात 

िनधा�रण या पया�वरण �बंधन योजना को भारत क� �ािलटी पHरषद ्के �tयियत सलाहकार8, राVीय िश�ा और 

�िश�ण �tयय बोड� 2ारा तयैार =कया जाएगा । 

(8). एसईआईएए के पास डीईआईएए पर पय�वे�णीय आिधकाHरता होगी और डीईआईएए के िविनgय8 क� 

एसईआईएए 2ारा =कसी िव]मान िविध के उपबंध8 पर �ितकूल �भाव डाले िबना समी�ा क� जाएगी । 
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लघ ुखिनज- िजसके अतंग�त समूह ि�थित ह ैक  पया�वरणीय िन

लघ ुखिनज- िजसके अतंग�त समूह ि�थित ह ैक  पया�वरणीय िनलघ ुखिनज- िजसके अतंग�त समूह ि�थित ह ैक  पया�वरणीय िन

लघ ुखिनज- िजसके अतंग�त समूह ि�थित ह ैक  पया�वरणीय िनकासी के िलए अपे1ाO का �क मटाइSड 

कासी के िलए अपे1ाO का �क मटाइSड कासी के िलए अपे1ाO का �क मटाइSड 

कासी के िलए अपे1ाO का �क मटाइSड 

D�ततुीकरण

D�ततुीकरणD�ततुीकरण

D�ततुीकरण 

  

 

प�े का �े�

प�े का �े�प�े का �े�

प�े का �े� 

  

 

(

((

(हे
टेयर

हे
टेयरहे
टेयर

हे
टेयर)

))

) 

  

 

प�रयोजना 

प�रयोजना प�रयोजना 

प�रयोजना 

का �वग�

का �वग�का �वग�

का �वग� 

  

 

ईआईए

ईआईएईआईए

ईआईए 

  

 / 

/ / 

/ 

ईएमपी 

ईएमपी ईएमपी 

ईएमपी 

क� अपे�ा

क� अपे�ाक� अपे�ा

क� अपे�ा 

  

 

लोक 

लोक लोक 

लोक 

सुनवाई 

सुनवाई सुनवाई 

सुनवाई 

क� 

क� क� 

क� 

अप�ेा

अप�ेाअप�ेा

अप�ेा 

  

 

ईसी क� 

ईसी क� ईसी क� 

ईसी क� 

अपे�ा

अपे�ाअपे�ा

अपे�ा 

  

 

जो

जोजो

जो 

  

 ईआईए

ईआईएईआईए

ईआईए 

  

 / 

/ / 

/ 

ईएमपी 

ईएमपी ईएमपी 

ईएमपी 

तैयार कर 

तैयार कर तैयार कर 

तैयार कर 

सकता है

सकता हैसकता है

सकता है 

  

 

ईसी के 

ईसी के ईसी के 

ईसी के 

िलए कौन 

िलए कौन िलए कौन 

िलए कौन 

आवेदन 

आवेदन आवेदन 

आवेदन 

करेगा

करेगाकरेगा

करेगा 

  

 

ईसी का 

ईसी का ईसी का 

ईसी का 

मू�यांकन

मू�यांकनमू�यांकन

मू�यांकन/ 

/ / 

/ 

अनुद! करने के 

अनुद! करने के अनुद! करने के 

अनुद! करने के 

िलए

िलएिलए

िलए 

  

 �ािधकारी 

�ािधकारी �ािधकारी 

�ािधकारी  

  

 

ईसी क� अनुपालना 

ईसी क� अनुपालना ईसी क� अनुपालना 

ईसी क� अनुपालना 

क� मानीटरी करने के 

क� मानीटरी करने के क� मानीटरी करने के 

क� मानीटरी करने के 

िलए �ािधकारी

िलए �ािधकारीिलए �ािधकारी

िलए �ािधकारी 

  

 

 

  

 

&ि'क खनन प�े के आधार पर बालू खनन और अ,य लघु खिनज. के खनन के िलए ईसी �/ताव 

&ि'क खनन प�े के आधार पर बालू खनन और अ,य लघु खिनज. के खनन के िलए ईसी �/ताव &ि'क खनन प�े के आधार पर बालू खनन और अ,य लघु खिनज. के खनन के िलए ईसी �/ताव 

&ि'क खनन प�े के आधार पर बालू खनन और अ,य लघु खिनज. के खनन के िलए ईसी �/ताव  

  

 

 

  

 

0 

0 0 

0 –

––

– 

  

 5ha

5ha5ha

5ha 

  

 ‘

‘‘

‘ख

खख

ख2’

2’2’

2’ 

  

 ��प –

1एम, 

पीएफआर 

और 

अनुमो	दत 

खनन 

योजना 

नह�  हां  प�रयोजना 

��तावक 

प�रयोजना 

��तावक 

डीईएसी/ 

डीईआईएए  

डीईआईएए 

एसआईएए 

एसपीसीबी 

सीपीसीबी 

एमओईएफसीसी 

एमओईएफएफ �ारा 

नामिनद�िशत 

अिभकरण 

> 5 ha 

> 5 ha > 5 ha 

> 5 ha 

और

औरऔर

और 

  

 < 25 

< 25 < 25 

< 25 

ha

haha

ha 

  

 

‘

‘‘

‘ख

खख

ख2’

2’2’

2’ 

  

 ��प –I, 

पीएफआर 

और 

अनुमो	दत 

खनन 

योजना 

तथा 

ईएमपी 

नह� हां  प�रयोजना 

��तावक 

प�रयोजना 

��तावक 

सीईएसी / 

एसआईएए 

≥ 25ha  

≥ 25ha  ≥ 25ha  

≥ 25ha  

और

औरऔर

और 

  

 < 

< < 

< 

50ha

50ha50ha

50ha 

  

 

‘

‘‘

‘ख

खख

ख1’

1’1’

1’ 

  

 

हां  हां  हां  प�रयोजना 

��तावक 

प�रयोजना 

��तावक 

सीईएसी/ 

सीआईएए 

≥ 50 ha 

≥ 50 ha ≥ 50 ha 

≥ 50 ha  

  

 ‘

‘‘

‘क

कक

क’

’’

’ 

  

 

हां  हां  हां  प�रयोजना 

��तावक 

प�रयोजना 

��तावक 

ईएसी/ 

एमओईएफसीसी 

 

  

 

समूह ि/थित म2 बालू, खनन और अ,य लघु खिनज खनन के िलए ईसी �/ताव 

समूह ि/थित म2 बालू, खनन और अ,य लघु खिनज खनन के िलए ईसी �/ताव समूह ि/थित म2 बालू, खनन और अ,य लघु खिनज खनन के िलए ईसी �/ताव 

समूह ि/थित म2 बालू, खनन और अ,य लघु खिनज खनन के िलए ईसी �/ताव  

  

 

 

 

5 ha 

5 ha 5 ha 

5 ha तक 

तक तक 

तक 

खनन प�े 

खनन प�े खनन प�े 

खनन प�े 

का समू

का समूका समू

का समूह 

ह ह 

ह 

��े 

��े ��े 

��े  

  

 

‘

‘‘

‘ख

खख

ख2’

2’2’

2’ 

  

 ��प –I, 

पीएफआर 

और 

अनुमो	दत 

खनन 

योजना 

तथा 

ईएमपी  

नह� हां  

रा�य, रा�य 

अिभकरण, 

प�रयोजना 

��तावक  का 

समूह, 

प�रयोजना 

��तावक 

प�रयोजना 

��तावक 

डीईएसी/ 

डीईआईएए/ 

एमओईएफसीसी �ारा 

नामिन#द$डीईआईएए 

एसईआईए 

एसपीसीबी 

सीपीसीबी 

अिभकरण 

 

  

  

  

 > 5 ha

> 5 ha> 5 ha

> 5 ha 

  

 

तक खनन 

तक खनन तक खनन 

तक खनन 

प�े का 

प�े का प�े का 

प�े का 

‘

‘‘

‘ख

खख

ख2’

2’2’

2’ 

  

 ��प –I, 

पीएफआर 

और 

नह� हां  

रा�य, रा�य 

अिभकरण, 

प�रयोजना 

प�रयोजना 

��तावक 

डीईएसी/ 

डीईआईएए/ 
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समूह �े� 

समूह �े� समूह �े� 

समूह �े� 

और

औरऔर

और 

  

 < 25 

< 25 < 25 

< 25 

ha 

ha ha 

ha िबना 

िबना िबना 

िबना 

4कसी 

4कसी 4कसी 

4कसी 

&ि'क प�े 

&ि'क प�े &ि'क प�े 

&ि'क प�े 

के 

के के 

के  

  

 > 5 

> 5 > 5 

> 5 

ha

haha

ha 

  

 

अनुमो	दत 

खनन 

योजना 

तथा समूह 

म% सभी 

प'  के 

िलए एक 

ईएमपी  

��तावक  का 

समूह, 

प�रयोजना 

��तावक  

&ि'क 

&ि'क &ि'क 

&ि'क 

प�ा 

प�ा प�ा 

प�ा 

आकार 

आकार आकार 

आकार < 

< < 

< 

50ha

50ha50ha

50ha  

    

   

  

 

हे
टेयर के 

हे
टेयर के हे
टेयर के 

हे
टेयर के 

साथ  

साथ  साथ  

साथ  ≥ 

≥ ≥ 

≥ 

25

2525

25 

  

 से 

से से 

से 

खनन प�े 

खनन प�े खनन प�े 

खनन प�े 

का समूह

का समूहका समूह

का समूह 

  

  

  

 

‘

‘‘

‘ख

खख

ख1’

1’1’

1’ 

  

 

हां  हां  हां  

रा�य, रा�य 

अिभकरण , 

प�रयोजना 

��तावक  का 

समूह, 

प�रयोजना 

��तावक 

प�रयोजना 

��तावक 

सीईएसी/ 

एसईआईए 

 

  

 ≥ 50ha

≥ 50ha≥ 50ha

≥ 50ha 

  

 

से 4कसी 

से 4कसी से 4कसी 

से 4कसी 

&ि'क

&ि'क&ि'क

&ि'क 

  

 प�े 

प�े प�े 

प�े 

के आकार 

के आकार के आकार 

के आकार 

का कोई 

का कोई का कोई 

का कोई 

समूह

समूहसमूह

समूह 

‘

‘‘

‘क

कक

क’

’’

’ 

  

 

हां  हां  हां  

रा�य, रा�य 

अिभकरण, 

प�रयोजना 

��तावक  का 

समूह, 

प�रयोजना 

��तावक 

प�रयोजना 

��तावक 

ईएसी/ 

एमओईएफसीसी 

 

  

 

 

  

 

प�रिश4 

प�रिश4 प�रिश4 

प�रिश4  

  

 -

--

- 

  

 XII

XIIXII

XII 

  

 

[

[[

[परैा 

परैा परैा 

परैा 10 (iv)

10 (iv)10 (iv)

10 (iv) 

  

 दखे�

दखे�दखे�

दखे�]

]]

] 

  

 

बालू खनन या नदी तट खनन क  मानीटरी क  DL�या

बालू खनन या नदी तट खनन क  मानीटरी क  DL�याबालू खनन या नदी तट खनन क  मानीटरी क  DL�या

बालू खनन या नदी तट खनन क  मानीटरी क  DL�या 

  

 

1. पHरवहन अनुRा प; के सरु�ा अिभल�ण नीचे =दए अनुसार ह ै: 

(क)  भारतीय ब�क सगंम 2ारा अनुमो=दत चुबंक�य Xयाही अ�र पहचान (एमआईसीआर) कोड पेपर पर 

मु=Aत 

(ख) िविशp बारकोड 

(ग) िविशp tवHरत �ित=Wया (Fयूआर) कोड 

(घ) �यूिजHटव इंक पृnभूिम 

(Ä) अदiृय इंक िच@ह 

(च) वा�ड प�टओ`ॅफ  

(छ) वॉटरमाक�  
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2.  खनन पOा Xथल पर अपे�ा : 

(क) छोटे आकार का vलाट (5 हFेटेयर तक): एडंरायड आधाHरत Xमाट� फोन 

(ख) बड़े  आकार के vलाट (5 हFेटेयर से अिधक): सीसीटीवी कैमरा, पस�नल कंvयूटर (पीसी), इंटरनेट 

कनेFशन, पावर बैकअप 

(ग) खनन पOा Xथल का पeचं िनयं;ण 

(घ) इXतेमाल =कए गए वाहन के aेलर के आयतन के आधार पर खनन =कए गए खिनज के भार को तोलन े

के िलए �बंध या अनुमािनत भार । 

3. पHरवहन अनुRाप; या रसीद क� Xकैrनग और उसे सव�र पर अपलोड करना  : 

(क) वबेसाईट: खनन Xथल पर रसीद क� Xकैrनग, बारकोड Xकैनर और कंvयूटर के माkयम से सो�टवेयर 

का इXतेमाल करके क� जा सकती ह ै; 

(ख) एडंरायड अनु�योग : खनन Xथल पर Xकैrनग, Xमाट� फोन का उपयोग करके एंडरायड अनु�योग 2ारा 

क� जा सकती ह ै। इसके िलए िसमकाड� पर इंटरनेट क� उपल<धता क� अपे�ा होगी ; 

(ग) एसएमएस : सव�र पर पHरवहन अनुRाप;8 या रसीद को मोबाइल फोन के माkयम से एसएमएस 

भेजकर अपलोड =कया जाएगा । एक बार पHरवहन अनRुाप; या रसीद को अपलोड करने पर अपनी िविधमा@यता 

क� अविध के साथ एक िविशp बीजक कोड सृिजत हो जाता ह ै। 

4. �णाली का �Xतािवत काय�करण : 

 राIय खनन िवभाग को पHरवहन अनुRाप; या रसीद को ऊपर पैरा 1 म* उपदCशत सुर�ा अिभल�ण8 के 

साथ मु=Aत करना चािहए और उ@ह* िजला कलFटर के माkयम से पOा धारक को जारी =कया जाएगा । एक बार इन 

पHरवहन अनुRाप;8 या रसीद8 को जारी करन ेके पgात् उ@ह* खनन पOा �े; के िव�Z सव�र पर अपलोड =कया 

जाएगा । �tयके रसीद अिधमानतः पूव� िनयत मा;ा के साथ होनी चािहए ता=क जारी क� गई रसीद8 के िलए कुल 

मा;ा का अवधारण =कया जा सके । 

 जब पHरवहन अनुRाप; या रसीद का बारकोड Xकैन हो जाता ह ैऔर बीजक का सृजन कर =दया जाता ह ै

िजसस े िविशp बारकोड का इXतेमाल होता ह ै और उसक� िविधमा@यता के समय को सव�र पर अिभिलिखत कर 

=दया जाता ह ै। ता=क खनन क� गई साम`ी के पHरवहन के सभी <यौर8 को सव�र पर रखा जा सक*  और पHरवहन 

अनुRाप; या रसीद का पुनः इXतेमाल नह? =कया जा सके ।  

5. माग� पर जांच : 

 खनन =कए गए खिनज8 को ले जाने वाले यान8 क� जांच करने के �योजन के िलए तैनात कम�चाHरवृंद को 

पHरवहन अनुRाप; या रसीद क� वेबसाइट, एंडरायड अनु�योग और एसएमएस का उपयोग करके उ@ह* Xकैन करन े

क� िXथित म* होना चािहए । 

6. यान8 का खराब हो जाना : 

 यान के खराब होन ेक� दशा म* पHरवहन अनुRाप; या रसीद क� िविधमा@यता का चालक 2ारा यान के 

खराब हो जाने क� Hरपोट� करने के िलए िविशp फोरमेट म* एसएमएस भेजकर िवXतार =कया जाएगा । सव�र 

इस सूचना को रिजXटर करेगा और खराब होने को रिजXटर करेगा । राIय एक काल स*टर क� भी Xथापना कर 
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सकता ह ैजो ऐसे यान8 के खराब होने को रिजXटर कर सकता ह ैतथा वैधता क� अविध का िवXतार कर सकता 

ह ै।  यान के पgाtवत� ठीक होने क� भी इसी �कार सव�र या काल स*टर म* Hरपोट� क� जानी चािहए । 

7. यान8 क� aै�कग : 

 यान के _ोत स ेगंत6 तक के माग� को जांच rबदु̂ , आरएफआईडी टैग8 और जीपीएस aै�कग के माkयम स े

aैक =कया जा सकता ह� । 

8. चौकसी या Hरपोट� सृजन और कार�वाई समी�ा : 

 �णाली दैिनक उठाई Hरपोट�, यान लोग या इितहास, आबंटन के िव�Z उठाई और कुल उठाई जैसे िविभ� 

पैरामीटर8 पर �ािधकाHरय8 को आविधक Hरपोट� िवकिसत करने म* समथ� करेगी । �णाली का उपयोग आटोमेल या 

एसएमएस सृिजत करने के िलए =कया जा सकता ह ै। इससे िजला कलFटर या िजला मिजXaेट सभी ससुगंत <यौरे  

�ाD करने म* समथ� ह8गे और इससे �ािधकारी =कसी अिनयिमतता म* िलD पाए गए =कसी Xथल से Xकैrनग सुिवधा 

को रोकने म* समथ� ह8गे । जब भी कोई �ािधकारी अवैध बाल ूका पHरवहन करन ेवाले =कसी यान को अंतर��Z 

करता ह ै तो वह सव�र पर रिजXaीकृत हो जाएगा और अिधकारी के िलए क� गई कार�वाई पर Hरपोट� करना 

आRापक होगा । �tयेक अंतर��Z =कए गए यान को aैक =कया जाएगा । 

 खनन =कए गए खिनज, पया�वरणीय अनापQ शत� और पया�वरण �बंधन योजना के �वत�न क� मानीटरी 

का डीईआईएए, एसईआईएए और राIय �दषूण िनय;ंण बोड� या सिमित 2ारा सुिनिgय =कया जाएगा ।  ऊपर 

परकिyपत मानीटरी इंतजाम8 को तीन मास स ेपूव� लागू =कया जाएगा । पया�वरणीय अनापिQ शत� के �वत�न क� 

मानीटरी के@Aीय �दषूण िनयं;ण बोड�, पया�वरण, वन और जलवायु पHरवत�न मं;ालय तथा इस �योजन के िलए 

मं;ालय 2ारा नामिनoदp अिभकरण 2ारा =कया जाएगा । ”। 

[सं.  जेड-11013/98/2014-आईए-II (एम)] 

मनोज कुमार rसह, संयु7 सिचव 

�ट?पण 

�ट?पण �ट?पण 

�ट?पण :

::

: मूल िनयम भारत के राजप;, असाधारण, भाग  II, खंड 3, उपखंड (ii) म* का.आ. सं. 1533 (अ), तारीख 

14 िसतंबर, 2006 2ारा �कािशत =कए गए थे और उनका पgाtवत� संशोधन िनhिलिखत संmया^ 2ारा =कया 

गया  :-  

1. का.आ. 1737(अ) तारीख 11 अFटूबर 2007; 

2. का.आ.  3067(अ) तारीख 1 =दसबंर 2009; 

3. का.आ.  695(अ) तारीख 4 अ�ैल 2011; 

4. का.आ.  2896(अ) तारीख 13 =दस%बर 2012; 

5. का.आ. 674(अ) तारीख 13 माच� 2013; 

6. का.आ. 2204(अ) तारीख 19 जुलाई 2013; 

7. का.आ. 2555(अ) तारीख 21 अगXत 2013; 

8. का.आ. 2559(अ) तारीख 22 अगXत 2013; 

9. का.आ. 2731(अ) तारीख 9 िसतंबर 2013; 
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10 का.आ. 562(अ) तारीख 26 फ़रवरी 2014; 

11. का.आ. 637(अ) तारीख 28 फ़रवरी 2014; 

12. का.आ. 1599(अ) तारीख 25 जून 2014; 

13. का.आ. 2601(अ) तारीख 7 अFटूबर 2014; 

14. का.आ. 2600(अ) तारीख 9 अFटूबर 2014 

15. का.आ. 3252(अ) तारीख 22 =दस%बर 2014; 

16. का.आ. 382(अ) तारीख 3 फरवरी, 2015; 

17. का.आ. 811(अ) तारीख 23 माच�, 2015; 

18. का.आ. 996(अ) तारीख 10 अ�ैल 2015; 

19. का.आ. 1142(अ) तारीख 17 अ�ैल 2015; 

20. का.आ. 1141(अ) तारीख 29 अ�ैल 2015; 

21. का.आ. 1834(अ) तारीख 6 जुलाई 2015; 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 15th January, 2016 

S.O. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 

(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain 

amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.O. 1533(E), dated the 14th 

September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number 

S.O. 2588(E ), dated 22
nd

 September, 2015, inviting objections and suggestions from all persons likely to be affected 

thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said 

notification were available to the public; 

And whereas, copies of said notification were made available to the public on 22nd September 2015; 

And whereas, all objections and suggestions received in response to the above mentioned draft notification have 

been duly considered by the Central Government; 

 And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27th  February, 2012 in I.A. No.12-

13 of 2011 in Special Leave Petition (C) No.19628-19629 of  2009, in the matter of Deepak Kumar etc. Vs. State of 

Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals 

irrespective of the area of mining lease; 

  And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now 

required to obtain prior environmental clearance has increased substantially;  

 And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13
th

 January, 2015 in the matter 

regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor 

minerals;  

 And whereas, the State Governments have represented for streamlining the process of environmental clearance 

for mining of minor mineral;  
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 And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments 

has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster, 

creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information 

technology and information technology enabled services to track the mined out material from source to destination; 

 Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,  

namely:- 

 In the said notification,-  

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:- 

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under 

Category ‘B2’ for mining of minor minerals in the said Schedule”;  

  (b) after paragraph 3, the following paragraph shall be inserted, namely:- 

 “3 A. District Level Environment Impact Assessment Authority:-   

(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be 

constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act, 

1986 comprising of four members including a Chairperson and a Member-Secretary. 

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.  

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the 

State shall be the Member-Secretary of the DEIAA. 

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert.  The 

expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the 

case may be.  The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to 

this notification.  

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory 

Administration shall be ex-officio members except the expert member. 

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven 

members, including a Chairman and a Member-Secretary.  

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or 

Union territory Administration shall be the Chairperson of the DEAC.  

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or 

Geologist of the district shall be the Member-Secretary of the DEAC in that order. 

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in 

the district, representative of Remote Sensing Department or Geology Department or State Ground Water 

Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or 

District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional 

Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The 

term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification. 

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory 

Administration shall be ex-officio members except the expert members. 

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the 

DEAC and shall provide all financial and logistic support for their statutory functions. 

(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as 

amended from time to time.  

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a 

consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;  

(c)  in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-  

 “(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five 

hectare shall require prior environmental clearance from DEIAA.  The DEIAA shall base its decision on the 

recommendations of DEAC, as constituted for this notification.” ;  

(d)  for paragraph 5, the following paragraph shall be substituted, namely:- 

“5.  Screening, Scoping and Appraisal Committees:- 

 The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union 

territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and 

B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC, 

SEACs and DEACs shall meet at least once every month. 

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level 

shall be constituted by the Central Government in consultation with the concerned State Government or the Union 
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central 

Government as per the composition given in paragraph 3 A. 

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory 

Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience 

and cost. 

(c) The EAC and SEAC shall be reconstituted after every three years. 

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project 

or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or 

appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the 

inspection. 

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall 

endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”; 

(e)  for paragraph 6, the following paragraph shall be substituted, namely:- 

“6.    Application for Prior Environmental Clearance (EC):- 
 An application seeking prior environmental clearance in all cases shall be made by the project proponent in the 

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the 

identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for 

mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before 

commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project 

proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1, 

Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the 

conceptual plan shall be provided instead of pre-feasibility report.”;   

 (f)   in paragraph 7,-  

    (i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as 

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:- 

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ; 

(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:- 

 “7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor 

Minerals: 
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of 

other minor minerals is given in Appendix X. 

(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is 

given in Appendix XI.”; 

(g)  in paragraph 8,-   

(i)    for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted; 

(ii)   for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the 

words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal 

Committee” shall be substituted; 

 (h) in paragraph 9, in sub-paragraph (i),- 

for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal 

Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be 

substituted; 

 (i)   in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall    be inserted, namely:- 

“(iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XII.”; 

(j) in paragraph 11, - 

for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal 

Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be 

substituted; 

(k)   in the Schedule,- 

(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:- 

 (1) (2) (3) (4) (5) 

“1(a) (i) Mining 

of minerals 

 

 

 

 

 

 

 

 ≥50 ha of mining lease 

area in respect of non-

coal mine lease 

 

>150 ha of mining lease 

area in respect of coal 

mine lease 

 

Asbestos mining 

<50 ha of mining lease 

area in respect of  non-

coal mine lease 

 

≤150 ha  of mining lease 

area in respect of coal 

mine lease 

 

 

General Conditions shall apply 

except: 

 

(i) for project or activity of mining of 

minor minerals of Category ‘B2’ (up 

to 25 ha of mining lease area); 

 

(ii) River bed mining projects on 

account of inter-state boundary. 
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 (l)    after Appendix VI, the following appendices shall be inserted, namely:- 

 

“APPENDIX VII 

(See paragraph 3 A) 

Qualifications and terms for the Experts in DEIAA and DEAC 

1. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline 

leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years 

formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch. 

Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training 

and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by 

the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two 

years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual 

professionals, experience gained by them in their respective fields will be taken note of. 

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the 

field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience. 

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum 

age of a member may be allowed up to 75 years.   

4. Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact 

Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental 

Economics, Bio-diversity, and River Ecology. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

(ii) Slurry 

pipelines (coal 

lignite and other 

ores) passing 

through national 

parks or 

sanctuaries or 

coral reefs, 

ecologically 

sensitive areas. 

irrespective of mining 

area 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

All projects. 

 

 

 

Note: 
 

(1) Mineral prospecting is exemp- 

ted. ’’;  

 

(2) The prescribed procedure for 

environmental clearance for mining of 

minor minerals including cluster 

situation is given in Appendix XI.”; 

 

(3) The mining leases which have 

obtained environmental clearance 

under Environment Impact 

Assessment Notification, 1994 and  

Environment Impact Assessment 

Notification, 2006 shall not require 

fresh environmental clearance during 

renewal provided the project has valid 

and subsisting environmental 

clearance.  
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each. 

6. The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry. 

APPENDIX VIII 

(See paragraph 6) 

FORM 1 M 

APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND 

EQUAL TO FIVE HECTARE  

 

(II) Basic Information 
(viii) Name of the Mining Lease site: 

(ix) Location / site (GPS Co-ordinates): 

(x) Size of the Mining Lease (Hectare):  

(xi) Capacity of Mining Lease (TPA): 

(xii) Period of Mining Lease: 

(xiii) Expected cost of the Project: 

(xiv) Contact Information: 

Environmental Sensitivity 

Sl. No. Areas Distance in 

kilometer / Details 

1. Distance of project site from nearest rail or road bridge over the concerned River, 

Rivulet, Nallah etc. 
 

2. Distance from infrastructural facilities 

Railway line 

National Highway 

State Highway 

Major District Road 

Any Other Road 

Electric transmission line pole  or tower 

Canal or check dam or reservoirs or lake or ponds 

In-take for drinking water pump house 

Intake for Irrigation canal pumps 

 

3. Areas protected under international conventions,   national or local legislation for 

their ecological, landscape, cultural or other related value 

 

4. Areas which are important or sensitive for ecological reasons - Wetlands, 

watercourses or other water bodies, coastal zone, biospheres, mountains, forests 

 

5. Areas used by protected, important or sensitive   species of flora or fauna for 

breeding, nesting, foraging, resting, over wintering, migration 

 

6.  Inland, coastal, marine or underground waters  

7.  State, National boundaries  

8.  Routes or facilities used by the public for access to recreation or other tourist, 

pilgrim areas 

 

9. Defence installations  

10.  Densely populated or built-up area, distance from nearest human habitation  

11.  Areas occupied by sensitive man-made land uses     

(hospitals, schools, places of worship, community facilities) 

 

12. Areas containing important, high quality or scarce resources 

(ground water resources, surface resources, forestry, agriculture, fisheries, tourism, 

minerals) 

 

13.  Areas already subjected to pollution or environmental damage. (those where existing 

legal environmental standards are exceeded) 

 

14.  Areas susceptible to natural hazard which could cause the project to present 

environmental problems 

 (earthquakes, subsidence, landslides, erosion, flooding 

 or extreme or adverse climatic conditions) 
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15. Is proposed mining site located over or near fissure / fracture for ground water 

recharge 

 

 

16. Whether the proposal involves approval or clearance under the following Regulations 

or Acts, namely:- 

(a) The Forest (Conservation) Act, 1980; 

(b) The Wildlife (Protection) Act, 1972; 

(c) The Coastal Regulation Zone Notification, 2011. 

 If yes, details of the same and their status to be given.   

 

17. Forest land involved (hectares)  

18. Whether there is any litigation pending against the project and/or land in which the 

project is propose to be set up? 

(a) Name of the Court  

(b) Case No. 

(c) Orders or directions of the Court, if any, and its relevance with the proposed 

project. 

 

 

   (Signature of Project Proponent  

Along with name and address) 

APPENDIX – IX 

[See paragraph 7(i) (B)] 

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE 

 
 The following cases shall not require prior environmental clearance, namely:- 

1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as 

per their customs. 

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles. 

3. Removal of sand deposits on agricultural field after flood by farmers. 

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or 

community work in village. 

5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds 

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government 

sponsored schemes, and community efforts. 

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their 

maintenance, upkeep and disaster management.  

7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/ 

MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat. 

8. Digging of well for irrigation or drinking water. 

9. Digging of foundation for buildings not requiring prior environmental clearance. 

10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body,  etc., to 

deal with any disaster or flood like situation upon orders of District Collector or District Magistrate. 

11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of 

the Ministry of Environment, Forest and Climate Change, Government of India. 

APPENDIX - X 

[See paragraph 7 (iii) (a)] 

PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT 

 
 The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining 

Guideline) is to ensure the following: 

Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion 

and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual 

rate of replenishment and allowing time for replenishment after mining in that area. 

The report shall have the following structure: 

1. Introduction 

2. Overview of Mining Activity in the District 

3 The List of Mining Leases in the District with location, area and period of validity 

4. Details of Royalty or Revenue received in last three years 

5. Detail of Production of Sand or Bajari or minor mineral in last three years 

6. Process of Deposition of Sediments in the rivers of the District 

7. General Profile of the District 

8. Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc. 
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9. Physiography of the District 

10. Rainfall: month-wise 

11. Geology and Mineral Wealth 

 In addition to the above, the report shall contain the following:  

(a)      District wise detail of river or stream and other sand source. 

(b)      District wise availability of sand or gravel or aggregate resources. 

(c)        District wise detail of existing mining leases of sand and aggregates. 

 A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation 

Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department 

or Mining Department etc. in the district. 

           

Drainage system with description of main rivers 

S. No. Name of the River 
Area drained 

(Sq. Km) 
% Area drained in the District 

    

    

 

 Salient Features of Important Rivers and Streams: 

S. No. Name of the River or Stream 
Total Length in the District (in 

Km) 
Place of origin 

Altitude at 

Origin 

     

     

 

Portion of the River or Stream 

Recommended for Mineral 

Concession 

Length of area 

recommended for 

mineral 

concession (in 

kilometer) 

Average width of 

area 

recommended for 

mineral 

concession (in 

meters) 

Area 

recommended for 

mineral concession 

(in square meter) 

Mineable mineral 

potential (in metric 

tonne) (60% of total 

mineral potential) 

     

 

Mineral Potential    

Boulder (MT) Bajari (MT) Sand (MT) 
Total Mineable Mineral Potential 

(MT) 

    

    

Annual Deposition    

    

    

 

S. 

No. 

River or 

Stream 

Portion of the 

river or stream 

recommended for 

mineral 

concession 

Length of area 

recommended for 

mineral 

concession (in 

kilometer) 

Average width of 

area 

recommended for 

mineral 

concession (in 

meters) 

Area 

recommended for 

mineral concession 

(in square meter) 

Mineable mineral 

potential (in metric 

tonne) (60% of total 

mineral potential) 

       

       

Total for the 

District 

     

 

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State 

Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which 

environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition 

thereof. 

Methodology adopted for calculation of Mineral Potential: 
 The mineral potential is calculated based on field investigation and geology of the catchment area of the river or 

streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral 

in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of 

a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up 
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste 

while calculating the mineral potential of particular river or stream.  

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall 

be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one 

days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised 

within six months by the DEIAA. 

The District Survey Report shall form the basis for application for environmental clearance, preparation of 

reports and appraisal of projects. The Report shall be updated once every five years.  

 

APPENDIX - XI 

[See paragraph 7 (iii) (b)] 

PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING 

CLUSTER  

     The following policy shall be followed for environmental clearance of mining of minor minerals including 

cluster situation:- 

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for 

minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river 

with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand 

mining will be determined by the States as per their circumstances. 

 

(2). The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment 

Management Plan are required to be prepared for the entire cluster in order to capture all the possible 

externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues, 

replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact 

Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group 

of project proponents in the Cluster or the project proponent in the cluster. 

(3). There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or 

Environment Management Plan report for the cluster shall be prepared. 

(4). Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease 

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for 

application for environmental clearance. The cluster Environment Impact Assessment or Environment 

Management Plan shall be updated as per need keeping in view any significant change. 

(5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in 

each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative 

measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully 

reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents 

in that cluster. 

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the 

periphery of other lease in a homogeneous mineral area.  

(7). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be 

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National 

Accreditation Board for Education and Training. The Environment Impact Assessment or Environment 

Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of 

Quality Council of India, National Accreditation Board for Education and Training. 

(8). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by 

the SEIAA without prejudice to any provisions under any existing law. 

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster 

situation 

 
Area of Lease 

(Hectare) 

Category 

of  

Project 

Require-

ment of 

EIA / 

EMP 

Require-

ment of 

Public 

Hearing 

Require-

ment of 

EC 

Who can 

prepare 

EIA/ EMP 

Who will 

apply for 

EC 

Authority to 

appraise/ 

grant EC 

Authority to 

monitor EC 

compliance 

EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease 

0 – 5ha ‘B2’ Form –1M, 

PFR and 

Approved 

Mine Plan 

No Yes Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA  

DEIAA 

SEIAA 

SPCB 

CPCB 

MoEFCC 

Agency 
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> 5 ha and < 

25 ha 

‘B2’ Form –I, 

PFR and 

Approved 

Mine Plan 

and EMP 

No Yes Project 

Proponent 

Project 

Proponent 

SEAC / 

SEIAA 

nominated by 

MoEFCC 

≥ 25ha  and < 

50ha 

‘B1’ Yes Yes Yes Project 

Proponent 

Project 

Proponent 

SEAC/ 

SEIAA 

≥ 50 ha  ‘A’ Yes Yes Yes Project 

Proponent 

Project 

Proponent 

EAC/ 

MoEFCC 

EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation   

Cluster area 

of mine leases 

up to 5 ha  

‘B2’ Form –1M, 

PFR and 

Approved 

Mine Plan 

No Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA/ 

DEIAA 

SEIAA 

SPCB 

CPCB 

MoEFCC 

Agency 

nominated by 

MoEFCC Cluster area 

of Mine leases 

> 5 ha and < 

25 ha with no 

individual 

lease > 5 ha 

‘B2’ Form –I, 

PFR and 

Approved 

Mine Plan 

and one 

EMP for  

all leases in 

the Cluster 

No Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA/ 

Cluster of 

mine leases of 

area ≥ 25 

hectares with 

individual 

lease size < 

50ha 

‘B1’ Yes Yes Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

SEAC/ 

SEIAA 

Cluster of any 

size with any 

of the 

individual 

lease ≥ 50ha 

‘A’ Yes Yes Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

EAC/ 

MoEFCC 

 

APPENDIX - XII 

[See paragraph 10 (iv)] 

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING 

1. The security feature of Transport Permit shall be as under: 

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code 

paper. 

(b) Unique Barcode. 

(c) Unique Quick Response (QR) code. 

(d) Fugitive Ink Background. 

(e) Invisible Ink Mark. 

(f) Void Pantograph. 

(g) Watermark. 

2.  Requirement at Mine Lease Site: 

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone. 
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power 

Back up. 

(c) Access control of mine lease site. 

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of 

vehicle used. 

3. Scanning of Transport Permit or Receipt and Uploading on Server: 

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the 

software; 

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It 

will require internet availability on SIM card; 

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once 

Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period. 

4. Proposed working of the system: 

 The State Mining Department should print the Transport Permit or Receipt with security features enumerated at 

Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport 

Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt 

should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued. 

 When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets 

used and its validity time is recorded on the server. So all the details of transporting of mined out material can be 

captured on the server and the Transport Permit or Receipt cannot be reused. 

5. Checking On Route: 

 The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check 

the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS. 

6. Breakdown of Vehicle: 

 In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by 

driver in specific format to report breakdown of vehicle. The server will register this information and register the 

breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend 

the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call 

centre. 

7. Tracking of Vehicles: 

 The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags, 

and GPS tracking. 

8. Alerts or Report Generation and Action Review: 

 The system will enable the authorities to develop periodic report on different parameters like daily lifting report, 

vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or 

SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the 

authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority 

intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the 

officer to fill in the report on action taken. Every intercepted vehicle shall be tracked. 

 The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment 

Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The 

monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of 

enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry 

of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”. 

[No.  Z-11013/98/2014-IA-II (M)] 

MANOJ KUMAR SINGH, Jt. Secy.  

 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide 

number S.O. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-  
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1.  S.O. 1737 (E) dated the 11th October, 2007; 

2.  S.O. 3067 (E) dated the 1st December, 2009;  

3.  S.O. 695 (E) dated the 4th April, 2011;  

4.  S.O. 2896 (E) dated the 13th December, 2012; 

5.  S.O. 674 (E) dated the 13th March, 2013;  

6.   S.O. 2204 (E ) dated the 19th July 2013; 

7.   S.O. 2555 (E ) dated the 21st August, 2013; 

8. S.O. 2559 (E) dated the 22nd August, 2013; 

9.  S.O. 2731 (E) dated the 9th September, 2013;  

10. S.O. 562 (E) dated the 26th February, 2014;  

11. S.O. 637 (E) dated the 28th February, 2014;   

12. S.O. 1599 (E) dated the 25th June, 2014; 

13. S.O. 2601 (E) dated the 7th October, 2014; 

14.  S.O. 2600 (E) dated the 9th October, 2014 

15. S.O. 3252 (E) dated the 22nd December, 2014;  

16.  S.O. 382 (E) dated the 3rd. February, 2015; 

17.  S.O. 811 (E) dated the 23rd March, 2015; 

18.  S.O. 996 (E) dated the 10th April, 2015; 

19.  S.O. 1142 (E ) dated the 17th April, 2015; 

20.  S.O. 1141 (E) dated the 29th April, 2015;  

21.  S.O. 1834 (E) dated the 6th July, 2015. 
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Government of India
Ministry of Road Transport & Highways

RW/NH·34066/09/2017 ·S&R(B)

Indian Academy of Highway Engineers,
A-5, Sector-62, Noida - 201301.

5t
Dated: 31 August, 2017

To

1. The Chief Secretariesof all the State GovernmentslUTs
2. The Principal Secretariesl Secretaries of all States/ UTs Public Works Department

dealing with NationalHighways and other centrallysponsored schemes.
3. All Engineers-in-Chiefand Chief Engineers of PublicWorks Department of States/ UTs

dealing with NationalHighways and other centrally sponsored schemes.
4. The Director General (Border Roads), Seema Sadak Bhawan, Ring Road, New Delhi-

110010.

5. The Chairman, National Highways Authority of India, G-5 & 6, Sector-10, Dwarka, New
Delhi-110075.

6. The Managing Director, NHIDCL, 3rd Floor, PTI Building, 4- Parliament Street, New
Delhi-110001

Subject: Digging of Ponds/ Nalas! Water Bodies! Rivers and utilization of soil thereof for
projects of water conservation in the drought-affectedareas of the country- reg.

Ministry of Road Transport and Highways, Government of India, is implementing the
development programmes of National Highway network across the country which, inter alia, involves
a considerable amount of earth work. Naturally, there is a on-going need of earth for the
embankments of various NH Projects. The contractors/ concessionaires meet this requirement
through buying the earth from farmers or procuring the same throughmining of minor minerals as per
the provisions of the concernedState Government.

2. On the other hand, many parts of the country are facing severe drought conditions and one
of the possible long term solutions is water conservation! re-charging through creation/ revival of
water bodies such as water tanks, ponds, check dams and farm-ponds in the rural areas. It has been
observed that there is a good scope for synchronising these two activities. It is being consideredas to
whether the process of procuring large quantities of earth can be harmonised with any ancillary

--------- -- ..--activity for---maximising -outcbmes-:---Water-- corrserVation1-re--ch-argihg ---c-an--thUS'-oe--ver-y-easily
synchronised with digging of existing or new water bodies for procuringearth.

3. The matter has been examined in the Ministry and it has been decided to link the
requirement of soil for the construction works of National Highways with the digging/desiltation of
ponds/construction of check dams and ponds in drought-prone areas as well as in other areas of the
country. Following steps may be taken in this behalf:

(i) The agencies responsible for construction of National Highways (e.g. State PWDs/

Page 1 of 3
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NHAIINHIDCL) should advise their contractors/constructionagencies through their field officers
to approachthe concernedDistrict Collectors/Sub-collectors/Water ConservationDepartments
to obtain a list of any such villages/ rural areaswhere desiltationl revival of existing ponds/water
bodiesor diggingof areas for creationof newwater bodiesare required.

(ii) The concernedDistrct Collectors/ Sub-Collectors/Water Conservation Departmentsshould not
only provide the details of identified sites (where the local administrationwould like to restore/
dig/ desilt such water bodies) to the contractors/constructionagencies of NHsbut also facilitate
the requisitecoordination/arrangementswith the respectivePanchayats alongwith the requisite
permissions.

(iii) Subjectto the earth/ silt being found suitable for use in the road embankments,the Construction
agencies should excavate the earth as per their project requirements from such identifiedwater
bodies/ areas at no cost to the village panchyats/ rural development departments/ water
conservation departments and transport the same to their project-sites for use in the
embankments.Similarly, the panchayats/ water conservationdepartments of the states should
not charge any amount from the construction agencies for the earth so excavated. The
Contractor/Concessionairewould be responsibleto completethe said water conservationworks
and transportingthe earth, soil, murum,stones to his site at his own expense.

(iv) Such an arrangemenUagreement may provide that the contractor shall use the extracted
material of such minor minerals for the proposed highwaywork only and shall not sell or use
such minor materials for any purpose other than the project work. Further, the contractor shall
follow all the rules and regulations of the State Government regarding digging and
transportation.

(v) The arrangementas proposed hereinbeforewould serve two-fold purpose at least cost to both
parties. The gram panchyats/ farmer?will gain by havinga pond/ water body dug in their land at
no cost which will help in restoration of such water bodieswhile the constructionagency (NHAI/
NHIDCL/ Project Zone) would get the material for embankments for its road building and road
expansionprojectsfree of cost.

This issues with the approval of the Competent Authority.

Yours faithfully,
,P~ 1c;.;vJj rvv-t" (',

(Arniyanshu)
Assistant Executive Engineer

For DirectorGeneral (Road Development)& SS
.. --....----.--- ...-.-.--.-.-.--.-.----------- ------.-...--.----.----- ---..--.- ··--·---·---·-Email:amiy24@gmaff:com---- - -. -..

Copy to:

1. Secretary to Governmentof India, Ministry of Water Resources,NewDelhi, for his kind informationand
further necessary instructions in the matter.

2. Secretary to Governmentof India,Ministry of Rural Development,KrishiBhawan, NewDelhi for his kind
information and further necessary instructions in the matter.

3. All Technical Officers in the Ministryof Road Transport& Highways
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4. All ROs and ELOs of the Ministry

5. The SecretaryGeneral, Indian Roads Congress
6. The Director, IAHE

7. Technical circular file of S&R (8) Section

8. . NIC-for uploading on Ministry's website under "What's new"

Copy for kind information to:

1. PS to Hon'ble Minister (RTH&S)

2. PS to Hon'ble MOS (RTH&S)

3. Sr. PPS to Secretary (RT&H)

4. PPS to DG (RD) & SS

5. PPS to SS&FA

6. PS to ADG-I/ ADG-II

7. PS to Coordinator -1/ Coordinator -III Coordinator _III

8. PS to JS (T)I JS (H)/ JS (LA&C)I JS (EIC)

-----, .._----_- ---.- ----.---- ..-----------~---'_,..,----_._-_ .._ ...._--_._._---------_ .._-,---._----_._._-- ------- ---------_._---------- ---._ ..._---_
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रजिस्ट्री स.ं डी.एल.- 33004/99 REGD. NO. D. L.-33004/99 

  

 

 

xxxGIDHxxx 

xxxGIDExxx 

असाधारण  
EXTRAORDINARY 

भाग II—खण् ड 3—उप-खण् ड (ii)  
PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

पर्ाावरण, वन और िलवार् ुपररवतान मतं्रालर् 

अजधसचूना  

नई दिल् ली, 28 माचा, 2020 

का.आ. 1224(अ).—खजनि जवजध (संिोधन) अजधजनर्म 2020 (2020 का 2), खान और खजनि (जवकास और 
जवजनर्मन) अजधजनर्म, 1957 (1957 का 67) (जिसे इसमें इसके पश् चात् एमएमडीआर अजधजनर्म कहा गर्ा ह)ै द्वारा 10 
िनवरी, 2020 से प्रभावी संिोधन दकर्ा गर्ा ह ैऔर अन् र् बातों के साथ कानूनी जनबााधन के अतंरण के जलए उपबंधों से 
संबंजधत नई धारा 8ख का अंत:स्ट् थापन दकर्ा गर्ा ह;ै  

और, एमएमडीआर अजधजनर्म की धारा 8ख की उप-धारा (2) र्ह उपबंध करता ह ै दक इस अजधजनर्म में र्ा 
तत् समर् प्रवृत् त दकसी अन् र् जवजध में अंतर्वाष् ट दकसी बात के होते हुए भी, धारा 8क की उप-धारा (5) और उप-धारा (6) के 
उपबंधों के अधीन अवसान होन ेवाले खनन पटे्ट का सफल बोली लगान ेवाला और उस अजधजनर्म के अधीन र्ा तद्धीन बनाए 
गए जनर्मों के अधीन उपबंजधत प्रदिर्ा के अनुसार नीलामी के माध् र्म से अर्िात सभी जवजधमान् र् अजधकार, अनुमोिन, 

जनकासी, अनुज्ञजि और इसी प्रकार िो वर्ा की अवजध के जलए पूवावती पटे्टिार पर जनजहत होना समझा िाएगा;      

और, एमएमडीआर अजधजनर्म की धारा 8ख की उप-धारा (3) र्ह उपबंध करता ह ैदक तत् समर् प्रवृत् त अन् र् जवजध में 
अंतर्वाष् ट दकसी बाते के होत ेहुए भी, र्ह उस भूजम पर जिसमें नर्ा पट्टा के प्रारंभ से िो वर्ा की अवजध के जलए पूवावती 
पट्टािार द्वारा खनन संदिर्ाए ंकार्ााजन्वत दकए िा रह ेथ,े जनरंतर खनन संदिर्ाओं को नए पटे्टिार के जलए जवजधपूणा दकर्ा 
िाएगा; 

स.ं   1088] नई दिल्ली, िजनवार, माचा 28, 2020/चतै्र 8, 1942  

No. 1088] NEW DELHI, SATURDAY, MARCH 28, 2020/CHAITRA 8, 1942  

सी.जी.-डी.एल.-अ.-28032020-218948
CG-DL-E-28032020-218948
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और, एमएमडीआर अजधजनर्म को पूवोक् त संिोधन के प्रर्ोिन के जलए कें द्रीर् सरकार, भारत सरकार के तत् कालीन 
पर्ाावरण और वन मंत्रालर् की अजधसूचना सं. का. आ. 1533 (अ), तारीख 14 जसतंबर, 2006 (जिसे इसमें इसके पश् चात् 
ईआईए अजधसूचना, 2006 कहा गर्ा ह)ै के सुसंगत उपबंधों को सजममजलत करन ेके जलए आवश् र्क समझती ह।ै  

और, पर्ाावरण, वन और िलवार् ुपररवतान मंत्रालर् में सड़कों के जलए साधारण पृथ् वी का उपर्ोग करन ेके जलए पूवा 
पर्ाावरणीर् अनापजि की अपके्षा के अजध त् र्ाग के जलए अभ् र्ावेिनों की प्राजि पर; और पारंपररक समुिार् द्वारा अंतर ज् वारीर् 
के्षत्र के भीतर चून ेके गोल े(मृत भू-पटल), पजवत्र स्ट् थानों, आदि के मैनुअल जनकासी;    

अत:, अब, केन् द्रीर् सरकार, पर्ाावरण (संरक्षण) जनर्म, 1986 के जनर्म 5 के उप-जनर्म (4) के साथ परित पर्ाावरण 
(संरक्षण) अजधजनर्म, 1986 (1986 का 29) की धारा 3 की उप-धारा (1) और उप-धारा (2) के खंड (v) द्वारा प्रित् त िजिर्ों 
का प्रर्ोग करत ेहुए, लोकजहत में, उक् त जनर्मों के जनर्म 5 के उप-जनर्म (3) के खंड (क) के अधीन सूचना की अपेक्षा से 
अजभमुजि के पश् चात ्और अजधसूचना सं. का. आ. 4307 (अ), तारीख 29 नवंबर, 2019 को अजधिांत करत ेहुए, ईआईए 
अजधसूचना, 2006 में जनम नजलजखत संिोधन करती ह,ै अथाात् :-  

उक् त अजधसूचना में, -  

(i) पैरा 11 में, उप-पैरा (2) के पश् चात् जनम नजलजखत उप-पैरा अंत:स्ट् थाजपत दकर्ा िाएगा, अथाात ्:-  

‘‘(3) खान और खजनि (जवकास और जवजनर्मन) अजधजनर्म, 1957 (1957 का 67) की धारा 8क की उप-धारा (5) 

और उप-धारा (6) के उपबंधों के अधीन अवसान होने वाल े खनन पटे्ट का सफल बोली लगान े वाला और उस 
अजधजनर्म के अधीन और तद्धीन बनाए गए जनर्मों के अधीन उपबंजधत प्रदिर्ा के अनुसार नीलामी के माध् र्म से 
चर्जनत नर्ा पट्टा के प्रारंभ की तारीख से िो वर्ा की अवजध के जलए पूवावती पटे्टिार पर जनजहत पूवा पर्ाावरणीर् 
अनापजि जवजधमान् र् अर्िात दकर्ा गर्ा समझा िाएगा और र्ह नर्ा पट्टा प्रारंभ की तारीख से िो वर्ा की अवजध के 
जलए र्ा उसमें उजल्लजखत जनबंधनों ितों के अनुसार नर्ा पर्ाावरणीर् अनापजि, नर्ा जनकासी अजभप्राप् त होन ेतक, 

इसमें से िो भी पूवातर हो, उक् त पट्टा के्षत्र पर पूवावती पटे्टिार का स्ट् वीकृत पर्ाावरणीर् अनापजि के जनबंधनों और 
ितों के अनुसार जनरंतर खनन संदिर्ा नर्ा पटे्टिार के जलए जवजधपूणा होंगी;  

परन् त,ु सफल बोली लगान े वाला नर्ा पट्टा मंिूर करन े की तारीख से िो वर्ा की अवजध के भीतर जवजनर्ामक 
प्राजधकरण से पूवा पर्ाावरणीर् अनापजि के जलए आवेिन करेगा और अजभप्राप् त करेगा।’’; 

(ii) अनुसूची के मि 1 (क) के सामने, स्  तंभ (5) के खंड (2) के रटप्पण के पश् चात् जनम नजलजखत खंड अतं:स्ट् थाजपत 
दकर्ा िाएगा, अथाात्   :-  

 ‘‘(3) उक् त पट्टा के अवसान के पश् चात ्पूवावती पटे्टिार द्वारा खनन और खजनि (जवकास और जवजनर्मन) 
अजधजनर्म, 1957 (1957 का 67) के उपबंधों के अधीन खनन पटे्ट के अवसान होन ेतक भीतर पड़ी पहले से 
ही खजनि वाह्य सामग्री का जनष् िमण र्ा जनष् कासन और पररवहन उस अजधजनर्म के अधीन और तद्धीन 
बनाए गए जनर्मों के अधीन उपबंजधत प्रदिर्ा के अनुसार नीलामी के माध् र्म से चर्जनत सफल बोली 
लगान ेकी इस प्रकार अनुज्ञात खनन हजैसर्त के भाग के रूप में नहीं होगा।’’   

(iii)  पररजिष् ट – IX के जलए, जनम नजलजखत पररजिष् ट प्रजतस्ट् थाजपत दकर्ा िाएगा, अथाात ्:-  

‘‘पररजिष् ट – 9 

 कजतपर् मामलों के पर्ाावरणीर् अनापजि की अपेक्षा से छूट 

जनम नजलजखत मामलों को पूवा पर्ाावरणीर् अनापजि की अपेक्षा नहीं होगी, अथाात् :-  

1. मैनुअल खनन द्वारा साधारण जमट्टी र्ा बालू की कुम हारों द्वारा जमट्टी के घडे़, लैम प, जखलौने, आदि बनाने के 
जलए उनकी प्रथाओं के अनुसार जनकासी ।  

2. मैनुअल खनन द्वारा जमट्टी की टाइलें बनाने द्वारा िो जमट्टी की टाइलें बनाते हैं, के जलए साधारण जमट्टी र्ा 
बालू की जनकासी।  

3. दकसानों द्वारा बाढ़ के पश् चात ्कृजर् भूजम से बालू के िमाव को हटाना।  
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4. ग्राम पंचार्त में अवजस्ट्थत स्रोतों से बाल ूऔर साधारण जमट्टी को वैर्जिक उपर्ोग र्ा ग्राम में समुिार् कार्ा 
के जलए प्रथा के अनुसार खनन।  

5. सामुिाजर्क कार्ा िैसे ग्रामीण तालाबों र्ा टैंकों से गाि हटाना, महात् मा गांधी राष् रीर् ग्रामीण रोिगार और 
गारंटी स्ट् कीमों, अन् र् सरकारी स्ट् कीमों, प्रार्ोजित तथा सामुिाजर्क प्रर्ासों द्वारा ग्रामीण सड़कों, तालाबों र्ा 
बांधों का संजनमााण।  

6. सड़क, पाइपलाइन, आदि िैसे रेखीर् पररर्ोिनाओं के जलए साधारण जमट्टी की जनकासी, जनष् कासन र्ा 
प्रर्ोग करना।  

7. बांधों, तालाबों, मेड़ों, बैरािों, निी और नहरों की उनके अनुरजक्षत तथा आपिा प्रबंधन के प्रर्ोिन के जलए 
तलमािान और गाि जनकालना।  

8. गुिरात में गुिरात सरकार की तारीख 14 फरवरी, 1990 की अजधसूचना सं. िीर् ू/ 90 (16)/ एमसीआर– 

2189 (68) / 5 – सीएचएच द्वारा बंिारा और ओड द्वारा बाल ूके पारंपररक उपिीजवका कार्ा।  

9. पारंपररक समुिार् द्वारा अंतर ज् वारीर् के्षत्र के भीतर चूने के गोलों (मृत भू-पटल), पजवत्र स्ट् थानों, आदि के 
मैनुअल जनकासी।  

10. ससंचाई र्ा पेर्िल के जलए कुओं की खुिाई।  

11. र्थाजस्ट्थजत, ऐसे भवनों की नींव के जलए खुिाई जिनके जलए पूवा पर्ाावरणीर् अनापजि अपेजक्षत नहीं ह।ै  

12. जिला कलेक् टर र्ा जिला मजिस्ट् रेट र्ा दकसी अन् र् सक्षम प्राजधकारी के आिेि पर दकसी नहर, नाला, डे्रन, 

िल जनकार्, आदि में होन ेवाली िरार को भरने के जलए साधारण जमट्टी र्ा बालू का उत् खनन तादक दकसी 
आपिा र्ा बाढ़ िैसी जस्ट्थजत से जनपटा िा सकें ।  

13. ऐसे दिर्ाकलाप, जिन् हें राज् र् सरकार द्वारा जवधान र्ा जनर्मों के अधीन गरै खननकारी दिर्ाकलाप के रूप 
में घोजर्त दकर्ा गर्ा ह।ै’’ 

 [फा. सं. िेड–11013 / 47 / 2018–आई. ए. II (एम)]    

 गीता मनेन, संर्ुक् त सजचव 

 

रटप् पण : मूल अजधसूचना भारत के रािपत्र, असाधारण, भाग II, खंड 3, उप-खंड (ii) में सं. का. आ. 1533 (अ), तारीख 14 
जसतंबर 2006 द्वारा प्रकाजित की गई थी और जनम नजलजखत सं. द्वारा पश् चात्वती संिोधन दकर्ा गर्ा :-  

1. का. आ. 1949 (अ), तारीख 13 नवंबर, 2006;  

2. का. आ. 1737 (अ), तारीख 11 अक् तूबर, 2007;  

3. का. आ. 3067 (अ), तारीख 1 दिसंबर, 2009; 

4. का. आ. 695 (अ), तारीख 4 अप्रैल, 2011; 

5. का. आ. 156 (अ), तारीख 25 िनवरी, 2012; 

6. का. आ. 2896 (अ), तारीख 13 दिसंबर, 2012; 

7. का. आ. 674 (अ), तारीख 13 माचा, 2013; 

8. का. आ. 2204 (अ), तारीख 19 िुलाई, 2013; 

9. का. आ. 2555 (अ), तारीख 21 अगस्ट् त, 2013; 

10. का. आ. 2559 (अ), तारीख 22 अगस्ट् त, 2013; 

11. का. आ. 2731 (अ), तारीख 9 जसतंबर, 2013; 
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12. का. आ. 562 (अ), तारीख 26 फरवरी, 2014; 

13. का. आ. 637 (अ), तारीख 28 फरवरी, 2014; 

14. का. आ. 1599 (अ), तारीख 25 िून, 2014; 

15. का. आ. 2601 (अ), तारीख 7 अक् तूबर, 2014; 

16. का. आ. 2600 (अ), तारीख 9 अक् तूबर, 2014; 

17. का. आ. 3252 (अ), तारीख 22 दिसंबर, 2014; 

18. का. आ. 382 (अ), तारीख 3 फरवरी, 2015; 

19. का. आ. 811 (अ), तारीख 23 माचा, 2015; 

20. का. आ. 996 (अ), तारीख 10 अप्रैल, 2015; 

21. का. आ. 1142 (अ), तारीख 17 अप्रलै, 2015; 

22. का. आ. 1141 (अ), तारीख 29 अप्रलै, 2015; 

23. का. आ. 1834 (अ), तारीख 6 िुलाई, 2015; 

24. का. आ. 2571 (अ), तारीख 31 अगस्ट् त, 2015; 

25. का. आ. 2572 (अ), तारीख 14 जसतंबर, 2015; 

26. का. आ. 141 (अ), तारीख 15 िनवरी, 2016; 

27. का. आ. 648 (अ), तारीख 3 माचा, 2016; 

28. का. आ. 2269 (अ), तारीख 1 िुलाई, 2016; 

29. का. आ. 2944 (अ), तारीख 14 जसतंबर, 2016; 

30. का. आ. 3518 (अ), तारीख 23 नवंबर, 2016; 

31. का. आ. 3999 (अ), तारीख 9 दिसंबर, 2016; 

32. का. आ. 4241 (अ), तारीख 30 दिसंबर, 2016; 

33. का. आ. 3611 (अ), तारीख 25 िुलाई, 2018; 

34. का. आ. 3977 (अ), तारीख 14 अगस्ट् त, 2018; 

35. का. आ. 5733 (अ), तारीख 14 नवंबर, 2018; 

36. का. आ. 5736 (अ), तारीख 15 नवंबर, 2018; 

37. का. आ. 5845 (अ), तारीख 26 नवंबर, 2018; 

38. का. आ. 345 (अ), तारीख 17 िनवरी, 2019; 

39. का. आ. 1960 (अ), तारीख 13 िून, 2019; 

40. का. आ. 236 (अ), तारीख 16 िनवरी, 2020; 

41. का. आ. 751 (अ), तारीख 17 फरवरी, 2020; और  

42. का. आ. 1223 (अ), तारीख 27 माचा, 2020 । 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 28th March, 2020 

S.O. 1224(E).—WHEREAS, vide the Mineral Laws (Amendment) Act, 2020 (2 of 2020), the Mines and 

Minerals (Development and Regulation) Act, 1957 (67 of 1957) (hereinafter referred to as MMDR Act) has been 

amended with effect from the 10
th

 day of January, 2020 and, inter alia, new section 8B relating to the provisions for 

transfer of statutory clearances has been inserted;   

AND WHEREAS, sub-section (2) of section 8B of the MMDR Act provides that notwithstanding anything 

contained in this Act or any other law for the time being in force, the successful bidder of mining leases expiring under 

the provisions of sub-sections (5) and (6) of section 8A and selected through auction as per the procedure provided under 

this Act and the rules made thereunder, shall be deemed to have acquired all valid rights, approvals, clearances, licences 

and the like vested with the previous lessee for a period of two years; 

AND WHEREAS, sub-section (3) of section 8B of the MMDR Act provides that notwithstanding anything 

contained in any other law for the time being in force, it shall be lawful for the new lessee to continue mining operations 

on the land, in which mining operations were being carried out by the previous lessee, for a period of two years from the 

date of commencement of the new lease; 

AND WHEREAS, in pursuance of the aforesaid amendment to the MMDR Act, the Central Government deems 

it necessary to align the relevant provisions of the notification of the Government of India in the erstwhile Ministry of 

Environment and Forests number S.O. 1533 (E), dated the 14
th

 September, 2006 (hereinafter referred to as the EIA 

Notification, 2006); 

AND WHEREAS, the Ministry of Environment, Forest and Climate Change is in the receipt of representations 

for waiver of requirement of prior environmental clearance for borrowing of ordinary earth for roads; and manual 

extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional community; 

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a) 

of sub-rule (3) of the rule 5 of the said rules, in public interest, and in supersession of the notification number  

S.O. 4307(E), dated the 29
th

 November, 2019, hereby makes the following further amendments in the EIA Notification, 

2006, namely:-  

In the said notification,- 

(i) in paragraph 11, after sub-paragraph (2), the following sub-paragraph shall be inserted, namely:- 

 “(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections (5) and (6) of section 

8A of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957) and selected through auction 

as per the procedure provided under that Act and the rules made thereunder, shall be deemed to have acquired valid 

prior environmental clearance vested with the previous lessee for a period of two years, from the date of 

commencement of new lease and it shall be lawful for the new lessee to continue mining operations as per the same 

terms and conditions of environmental clearance granted to the previous lessee on the said lease area for a period of 

two years from the date of commencement of new lease or till the new lessee obtains a fresh environmental 

clearance with the terms and conditions mentioned therein, whichever is earlier: 

Provided that the successful bidder shall apply and obtain prior environmental clearance from the regulatory 

authority within a period of two years from the date of grant of new lease.”; 

(ii) in the Schedule, against the item 1(a), in the column (5), after clause (2) of the Note, the following clause shall be 

inserted, namely:- 

“(3) The evacuation or removal and transportation of already mined out material lying within the mining leases 
expiring under the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957), by 

the previous lessee, after the expiry of the said lease, shall not form the part of the mining capacity so permitted to 

the successful bidder, selected through auction as per the procedure provided under that Act and the rules made 

thereunder.”; 

(iii)  for Appendix-IX, the following Appendix shall be substituted, namely:- 
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“APPENDIX-IX 

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE 

 The following cases shall not require Prior Environmental Clearance, namely:- 

1. Extraction of ordinary clay or sand by manual mining, by the Kumhars (Potter) to prepare earthen pots, lamp, 

toys, etc. as per their customs. 

2. Extraction of ordinary clay or sand by manual mining, by earthen tile makers who prepare earthen tiles. 

3. Removal of sand deposits on agricultural field after flood by farmers. 

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or 

community work in village. 

5. Community works, like, de-silting of village ponds or tanks, construction of village roads, ponds or bunds  

undertaken in Mahatma Gandhi National Rural Employment and Guarantee Schemes, other Government 

sponsored schemes and community efforts. 

6. Extraction or sourcing or borrowing of ordinary earth for the linear projects such as roads, pipelines, etc. 

7. Dredging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of their 

maintenance, upkeep and disaster management. 

8. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number 

GU/90(16)/MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat. 

9. Manual extraction of lime shells (dead shell), shrines, etc., within inter tidal zone by the traditional 

community. 

10. Digging of wells for irrigation or drinking water purpose. 

11. Digging of foundation for buildings, not requiring prior environmental clearance, as the case may be. 

12. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nallah, drain, water body, 

etc., to deal with any disaster or flood like situation upon orders of the District Collector or District Magistrate 

or any other Competent Authority. 

13. Activities declared by the State Government under legislations or rules as non-mining activity.” 

 [F. No. Z-11013/47/2018-IA.II (M)] 

GEETA MENON, Jt. Secy. 

 

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) 

vide number  S.O. 1533 (E), dated the 14
th

 September, 2006 and subsequently amended vide the following numbers:- 

1. S.O. 1949 (E), dated the 13
th

 November, 2006; 

2. S.O. 1737 (E), dated the 11
th

 October, 2007; 

3. S.O. 3067 (E), dated the 1
st
 December, 2009;  

4. S.O. 695 (E), dated the 4
th

 April, 2011;  

5. S.O. 156 (E), dated the 25
th

 January, 2012; 

6. S.O. 2896 (E), dated the 13
th

 December, 2012; 

7. S.O. 674 (E), dated the 13
th

 March, 2013;  

8. S.O. 2204 (E), dated the 19
th

 July, 2013; 

9. S.O. 2555 (E), dated the 21
st
 August, 2013; 

10. S.O. 2559 (E), dated the 22
nd

 August, 2013; 

11. S.O. 2731 (E), dated the 9
th

 September, 2013;  

12. S.O. 562 (E), dated the 26
th

 February, 2014;  

13. S.O. 637 (E), dated the 28
th

 February, 2014;   
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14. S.O. 1599 (E), dated the 25
th

 June, 2014; 

15. S.O. 2601 (E), dated the 7
th

 October, 2014; 

16. S.O. 2600 (E), dated the 9
th

 October, 2014; 

17. S.O. 3252 (E), dated the 22
nd

 December, 2014;  

18. S.O. 382 (E), dated the 3
rd

 February, 2015; 

19. S.O. 811 (E), dated the 23
rd

 March, 2015; 

20. S.O. 996 (E), dated the 10
th

 April, 2015; 

21. S.O. 1142 (E), dated the 17
th

 April, 2015; 

22. S.O. 1141 (E), dated the 29
th

 April, 2015;  

23. S.O. 1834 (E), dated the 6
th

 July, 2015; 

24. S.O. 2571 (E), dated the 31
st
 August, 2015; 

25. S.O. 2572 (E), dated the 14
th

 September, 2015; 

26. S.O. 141 (E), dated the 15
th

 January, 2016; 

27. S.O. 648 (E), dated the 3rd March, 2016; 

28. S.O. 2269(E), dated the 1st July, 2016;  

29. S.O. 2944(E), dated the 14
th

 September, 2016; 

30. S.O. 3518 (E), dated 23
rd

 November 2016;  

31. S.O. 3999 (E), dated the 9
th

 December, 2016;  

32. S.O. 4241(E), dated the 30
th

 December, 2016;  

33. S.O. 3611(E), dated the 25
th

 July, 2018; 

34. S.O. 3977 (E), dated the 14
th

 August, 2018; 

35. S.O. 5733 (E), dated the 14th November, 2018;  

36. S.O. 5736 (E), dated the 15th November, 2018;  

37. S.O. 5845(E), dated the 26th November, 2018;  

38. S.O. 345(E), dated the 17th January, 2019; 

39. S.O. 1960(E), dated the 13th June, 2019;  

40. S.O. 236(E), dated the 16th January, 2020;  

41. S.O. 751(E), dated the 17th February, 2020; and 

42. S.O. 1223(E), dated the 27th March, 2020. 
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OFFICE OF THE TRANSPORT COMMISSIONER.CUM.CHAIRMAN
STATE TRANSPORT AUTHORITY, ODISHA, GUTTACK

Letter No. LXVII -12s(RS) t $\V[tTc Date-[( .4.2021

To,

The Commissioner of Police,
Police Commissionerate, BBSR - Outtack.
The Superintendent of Police,
Jajpur/Kendrapara/Khurda/Puri/Dhenkanal/Angul/Deogarh/Sambalpur/Sundargarh/
Bhadrak/Balesore/Mayurbhani/Keonjhar/Bolangir/Bargarh/Ganjam/ Rourkela

Sub: Field visit of the repeated Black Spots.

Sir,
It is proposed to send a team consisting of officers of STA, road owning agencies,

independent experts and others to your district to analyze Black Spots repeated over the years, to

identify the causes of accident and suggest suitable remedial measures. A list of the Black Spots

so identified in your districts is enclosed in Annexure - I and the proposed date of visit in

Annexure - ll.

Support of the police department is highly essential to make the exercise meaningful. lt is

requested that suppod ,Fy kindly be provided in following regards:

1. The local llC may kindly be instructed to make himself available with the FIR copy of

the accident casls, boifr fatat and non-fatal, for last five years for the Black Spots

mentioned in the enclosed list.

2. lf possible, the survivors of accidents or their relatives and some eye witness may also

be requested to remain Present.

3. As far as possible the l.O. of the case, who investigated the accident case, may also be

advised to remain Present.

The RTO will co-ordinate with your office for the purpose. Your kind co-operation is

requested.

Encl: As above.

Memo r,ro. K{ ?7 r Dated the tt \udlef 
o I ,-' '=

Eo*arded to the cdncerned RTos with a request

police for completing the above ground work well in advance of team visit'

'pnpport (Enf.)
)dttbck

to co-ordinate the local

\\\\\

Yours faithfully,

STA,

\

(Enf.)
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7
NHA| BLACK SPOTS REPETED tN THE YEAR 2017, 2018 & lN 2019

z0r7 2018 2019
Total in 3

vea rs

lN( DTSTRICT PS NH TOCATION OF BS

START

CHAINAGE

END

CHAINAG
A F F A F A F

1

ANGUL

Angul PS NH-55 Panchamahala Chhak 110+000 110+500
4 3 5 4 2 13 7

2
Angul PS NH.55 Kaltax Chhak 108+500 109+000

5 2 4 1a 4 15 7

3
Jarapada PS NH.55 Tubeychhak Village 119+100 119+400

7 8 5 5 16

4
Jarapada PS NH.55 Tukuda Village area 130+450 130+700

3 7 3 1 3 4

5
Handapa PS NH.55 LuhaMunda Chhak 149+000 149+300

3 1 3 2 7 8 2

lu Handapa PS NH-55 Boinda Chhak 151+800 152+200
6 0 1- 2 1 74

7

BALASORE

Soro NH.16 Bidu Chhak 166+100 166+600
4 1 5 3 11 9

8
Sor0 NH.16 Bidu Chhak 166+100 165.6!0

0 0

9
Soro NH.16 Talanagar chhak 153+100 153+600 ) 1 5 5 15 13

10
Khantapada NH-16

ln Between BCET to Toll Gate,

Sersarh
183+200 183+700

7 0 0 2 12 3

11

CUTTACK

Sadar PS NH.16 Balikuda Chhak 18+000 18+500
5 3 8 6 1 25 16

1-2
:irdar FS Itll 1.6 Ia]ikriia Cltl;ri. 18+500

5 :1 i? 25 18

13
Sadar PS NH-16 Gopalpur Chhak 18+750 79+250

3 0 0 ) 3 8 6

t4
Sadar PS NH-16 Pratapnagar Chhak 15+500 16+000

1C 2 3 6 6 27 7I

15
Sadar PS NH.16 Bamphakuda Chhak 12+000 12+500

5 4 5 5 17 74

76
Tangi PS NH.16

Manguli Chhak to Hanuman

Petrol Pump
31+800 33+000

10 72 2 2 31 6

!7 DH ENKANAL
Town PS NH-55 Korian Bypass 47+500 48+500

2 0 2 3 13 5

18

GANJAM

Rambha NH-16 Subalya 291+740 292+050
3 2 5 7 2 8 6

19
Khallikote NH-16 Vegiput 314+200 314+550

0 0

2A
Ganjam NH.16 Pui ntola 284+200 284+510

1 7 1 2 2 8 4

2L
Kha ll ikote NH.16 Keshpur Chhaka 310+800 3 11+300

7 6 4 7 10 5

22

JAJPUR

Dharmasala NH-16 Barabati Chhak 72+740 73+200
4 9 4 1 1, L4 7

23
Dharmasa la NH-16 Gokheneswar Chhak 70+800 71+300

8 0 0 4 1.2 9

24
Badachana PS NH-16 Chandikhole Chhak 61+020 61+520

13 3 11 5 1 5t 13

25
Badachana PS NH-16 Kadei Chhak 54+350 54+850

3 7 9 20 IJ

26
Badachana PS NH.16 Bandala Chhak 51+300 51+800

72 3 9 7 21 15

Z]
Dharmasala PS NH.53 Balisahi Chhak 408+500 409+000

1C 4 0 0 4 4 L4 8

28
Korei PS NH-20 Ragadi Chhak 020+700 021+200

7 3 7 t 17 13

29
Korei PS NH.20 Alia Chhak 004+000 004+500

0 7 ) 1b 4

30 KEONJHAR
Kan.iipani P.S. NH.49 Kan.iipani Ghati 380+950 381+450

3 L 5 3 1 72 5

31
lata ni NH16 Gangpada Chhak 398+430 398+930

3 2 1 15 1 25 8

32
Jata ni NH15 Batabhubasuni Temple 400+680 401+180

4 L 1 t 1 1 6 3
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BHADRAK

Bhadrak Rural NH-16 Ranital Chhak 135+200 135+700
4 7 5 79 77

68
Bhadrak Rural NH-16 Trisalpur Chhak (Rahanja) 125+100 125+600

5 1C 7 7 5 22 13

69 DEOGARH
Barkote P+S+ NH-49 Kala 442+550 442+680

z 7 7 1 3 5 5

70 MAYURBHANJ
Baisingha NH.18 Kalama to Padmapur Chhak 76+800 77+300

1 9 7

77

KENDRAPARA

Marsaghai PS NH-53 Badapa lagada 52+350 52+450
2 0 1 1 8 6

72
Sadar PS NH-53 Duhuria Chhak 33+300 73+600

5 5 2 2 t 9 8

73

BARGARH

Sadar PS NH-53 Gobindapur Chhak 057+230 057+730
3 2 t 0 5 3

74
Town PS NH.53 Vikash School Chhak 043+600 044+100

4 a 2 7 8 6

I

2
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Aa**.* _ll-
Tentative Schedule for filed visit of Black spots

l,ate Districts Number of

spots

lstretch

Team

24 08.2021 Cuttack 8

Team A
25,08,2021

:o 26.08.2021
Jajpur

12

27.08.2021 Kendrapara 2

3'1,08.2021 to

01,09.2021
Khurda

23

Team B02 09.2021 to

03.09.2021
Puri

10

04.09.2021 Dhenkanal 1

06.09.2021 Angul 10

Team C

07.09.2021 Deogarh I

08.09.2021 Sambalpur 5

09.09.2021 to

10.09.2021
Sundergarh

15

13.09.2021 Bhdrak 3

Team D
14.09.2021 Balasore 4

15.09.2021 Mayurbhanj I

16.09.2021 Keonjhar 2

17.09.2021 Bolangir 1

Team E
18.09.2021 Baragarh 2

20.09.2021 Ganjam 1 Team F

I
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SRINATH MISHRA
DHARMASALA (JAJPUR)

Party:INC
S/o|D/o|W/o: Umakanta Mishra
Age: 47
Name Enrolled as Voter in: 51 Dharmasala
constituency, at Serial no 137 in Part no 239

Self Profession:Advocate
Spouse Profession:House Wife

Print Profile

Crime-O-Meter

Number of Criminal Cases: 1

Assets & Liabilities

Assets: Rs 2,05,10,000
~2 Crore+

Liabilities: Rs 63,00,000
~63 Lacs+

Educational Details

Category: Post Graduate
MA (1988), BA (1985) & I.A.
(1982) from NC College, Jajpur,
HSC (1980) from Biraja High
School, Jajpur & L.L.B. (1989)
from University Law College,
Vanivihar, Utkal University

Details of PAN and status of Income Tax return

Relation Type PAN Given Financial Year Total Income Shown in ITR

self Y 2012 - 2013 Rs 5,44,734 ~ 5 Lacs+

spouse Y None Rs 0 ~

dependent1 N None Rs 0 ~

dependent2 N None Rs 0 ~

dependent3 N None Rs 0 ~

Data Readability Report of PAN and Income Tax :No Problems in Reading Affidavit Information

Details of Criminal Cases

Brief Details of IPC / BNS

1  charges related to criminal intimidation (IPC Section-506)

1  charges related to voluntarily causing hurt (IPC Section-323)

250 582
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1  charges related to wrongful restraint (IPC Section-341)
1  charges related to Obscene acts and songs (IPC Section-294)
1  charges related to Causing hurt by act endangering life or personal safety of others (IPC Section-337)
1  charges related to Rioting, armed with deadly weapon (IPC Section-148)
1  charges related to Every member of unlawful assembly guilty of offence committed in prosecution of common object (IPC

Section-149)
1  charges related to Acts done by several persons in furtherance of common intention (IPC Section-34)

Cases where charges framed

Serial No. IPC Sections Applicable Other Details / Other Acts / Sections Applicable

1 323, 341, 506, 294, 337, 148, 149, 34 G.R. 866/02, S.D.J.M. Jaipur

Cases where Cognizance taken

Serial No. IPC Sections Applicable Other Details / Other Acts / Sections Applicable

---------No Cases--------

Cases where convicted

Serial No. IPC Sections Applicable Other Details / Other Acts / Sections Applicable

---------No Cases--------

Disclaimer: This information is an archive of the candidate's self-declared affidavit that was filed during the elections. The current status of
this information may be different. For the latest available information, please refer to the affidavit filed by the candidate to the Election
Commission in the most recent election.

Data Readability Report of Criminal Cases :No Problems in Reading Affidavit Information

Details of Movable Assets

Sr
No

Description self spouse dependent1 dependent2 dependent3

i Cash 50,000  50 Thou+ 50,000  50 Thou+ Nil Nil Nil Rs 1,00,000
1 Lacs+

ii Deposits in Banks,
Financial
Institutions and
Non-Banking
Financial
Companies

SBI, BBSR
5,000  5 Thou+

SBI, Chadikhole
2,000  2 Thou+

Axis Bank,
Chadikhole
10,000  10 Thou+

Nil Nil Nil Nil Rs 17,000
17 Thou+

iii Bonds, Debentures
and Shares in
companies

Nil Nil Nil Nil Nil Nil

iv (a)
NSS, Postal
Savings etc

NSC
1,00,000  1 Lacs+

Nil Nil Nil Nil Rs 1,00,000
1 Lacs+
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(b)
LIC or other
insurance Policies

SBI, Life
Insurance
59,000  59 Thou+

Nil Nil Nil Nil Rs 59,000
59 Thou+

v Personal
loans/advance
given

Nil Nil Nil Nil Nil Nil

vi Motor Vehicles
(details of make,
etc.)

Scorpio, OR-04J
1600, 2008
0*(Value Not
Given)  

JCB Loader,
2010
0*(Value Not
Given)  

Nil Nil Nil Nil Rs 0

vii Jewellery (give
details weight
value)

50 Gms Gold
1,50,000  1 Lacs+

150 Gms Gold
4,50,000  4 Lacs+

10 Gms Gold
30,000  30 Thou+

10 Gms Gold
30,000  30 Thou+

Nil Rs 6,60,000
6 Lacs+

viii Other assets, such
as values of claims
/ interests

Nil Nil Nil Nil Nil Nil

Gross Total Value (as
per Affidavit)

Nil 4,50,000  4 Lacs+ 30,000  30 Thou+ 30,000  30 Thou+ Nil Rs 5,10,000
5 Lacs+

Totals (Calculated as
Sum of Values)

Rs 3,76,000
3 Lacs+

Rs 5,00,000
5 Lacs+

Rs 30,000
30 Thou+

Rs 30,000
30 Thou+

Nil Rs 9,36,000
9 Lacs+

Disclaimer: This information is an archive of the candidate's self-declared affidavit that was filed during the elections. The current status of
this information may be different. For the latest available information, please refer to the affidavit filed by the candidate to the Election
Commission in the most recent election.

Data Readability Report of Movable Assets :No Problems in Reading Affidavit Information

Details of Immovable Assets

Sr
No

Description self spouse dependent1 dependent2 dependent3

i Agricultural
Land

Nil Nil Nil Nil Nil Nil

ii Non
Agricultural
Land

Mouza Ranasinghabati, Khata
No. 92, 64, 18 Act - 49, Mouza
Gobaeswara, Khata No. 92, ACO
- 08, Date of Purchase
2/11/2010, 2/3/2010, 5/6/10,
Crusher Plant
Total Area
Built Up Area
Whether Inherited N
Purchase Date 0000-00-00
Purchase Cost 1000000.00
Development Cost 0.00
2,00,00,000  2 Crore+

Nil Nil Nil Nil Rs 2,00,00,000
2 Crore+

iii Commercial
Buildings

Nil Nil Nil Nil Nil Nil

iv Residential
Buildings

Nil Nil Nil Nil Nil Nil

v Others Nil Nil Nil Nil Nil Nil
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Total Current
Market Value of (i)
to (v) (as per
Affidavit)

2,00,00,000  2 Crore+ Nil Nil Nil Nil Rs 2,00,00,000
2 Crore+

Totals Calculated Rs 2,00,00,000
2 Crore+

Nil Nil Nil Nil Rs 2,00,00,000
2 Crore+

Disclaimer: This information is an archive of the candidate's self-declared affidavit that was filed during the elections. The current status of
this information may be different. For the latest available information, please refer to the affidavit filed by the candidate to the Election
Commission in the most recent election.

Data Readability Report of Immovable Assets :No Problems in Reading Affidavit Information

Details of Liabilities

Sr
No

Description self spouse dependent1 dependent2 dependent3

i Loans from
Banks / FIs

SBI, Chandikhole
63,00,000  63 Lacs+

Nil Nil Nil Nil Rs 63,00,0
63 Lacs+

Loans due to
Individual /
Entity

Nil Nil Nil Nil Nil Nil

Any other
Liability

Nil Nil Nil Nil Nil Nil

Grand Total of
Liabilities (as
per affidavit)

63,00,000  63 Lacs+ Nil Nil Nil Nil Rs 63,00,0
63 Lacs+

ii Dues to
departments
dealing with
government
accommodation

Nil Nil Nil Nil Nil Nil

Dues to
departments
dealing with
supply of
water

Nil Nil Nil Nil Nil Nil

Dues to
departments
dealing with
supply of
electricity

Nil Nil Nil Nil Nil Nil

Dues to
departments
dealing with
telephones

Nil Nil Nil Nil Nil Nil

Dues to
departments
dealing with
supply of
transport

Nil Nil Nil Nil Nil Nil
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Income Tax
Dues

Nil Nil Nil Nil Nil Nil

Wealth Tax
Dues

Nil Nil Nil Nil Nil Nil

Service Tax
Dues

Nil Nil Nil Nil Nil Nil

Property Tax
Dues

Nil Nil Nil Nil Nil Nil

Sales Tax
Dues

Nil Nil Nil Nil Nil Nil

Any Other
Dues

Nil Nil Nil Nil Nil Nil

iii Grand Total of
all Govt Dues
(as per
affidavit)

Nil Nil Nil Nil Nil Nil

iv Whether any
other liabilities
are in dispute,
if so, mention
the amount
involved and
the authority
before which it
is pending

Nil Nil Nil Nil Nil Nil

Totals
(Calculated as
Sum of
Values)

Rs 63,00,000
63 Lacs+

Nil Nil Nil Nil Rs 63,00,0
63 Lacs+

Disclaimer: This information is an archive of the candidate's self-declared affidavit that was filed during the elections. The current status of
this information may be different. For the latest available information, please refer to the affidavit filed by the candidate to the Election
Commission in the most recent election.

Data Readability Report of Liabilities :No Problems in Reading Affidavit Information

Disclaimer: The primary source for the data used for these reports is the sworn affidavits provided by the
candidates themselves. Sheer volume of data that has to be read from the affidavits that are often poorly
scanned and the lightening speed at which these reports have to be brought out makes it quite difficult to
ensure accuracy of every bit of data. In case of any discrepancy in our reports vis a vis the original affidavit of
any candidate, the original affidavit should be considered accurate. If you notice any discrepancies between
affidavit and our report kindly let us know and we will fix them on our end as soon as possible.
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